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PUBLIC PREMISES CEVTCTION O 
UNAUTHORISE OCCUPANTS) 

BILL

Laxd on thx Table as passed by 

Rajya  Sabha

Secretary Sir, I lay on the Table 
of the House the Public Premises 
(Eviction of Unauthorised Occupants) 
Bill, 1958, as passed by Rajya Sabha.

1.12 hrs.

RESOLUTION RE SUGAR E PORT
PROMOTION  ORINANCE  AN
SUGAR  E PORT  PROMOTION
BILL

Mr. Speaker The House will now 
take up discussion on Shri Braj Raj 
Singhs  resolution  regarding  dis
approval of the Sugar Export Promo
tion Ordinance, 1958, and the Sugar 
Export Promotion Bill, 1958.

The resolution and motion for con
sideration of the Bill will be discuss
ed together after which the resolution 
will be put to the vote of the House 
first and, if negatived, the motion for 
consideration of the Bill will be put 
to the House.

As the House is aware, five hours 
have been allotted for both the items

I will first allow the resolution to 
be moved and then, after it is placed 
before the House, the motion for con
sideration of the Bill will be moved. 
Then there will be discussion on both 
these motions by the Members of the 
House.

f,- warn* faf (f Rfrrwg)  

A fmfafyrci *snwnr 
sfftRnn  fVw  ftw tar frraT jf 

Wm   3fjPT,

wqqfo CTTT  swnfad 

'fWT IWm W3T *T5rr-

vwrrfcr tfwn  n) vt 

whrt wwft $ i

Rootution re 
Sugar Export Promotion 
Ordinance and Sugar 
Export Promotion Bill

'CTRft

fcr  ffr  prftwt   arwur

fa A w wtWr
TfT  *J?T 

fcrr   wwfr  i *r$ vfr *r writ  

ft? A   is *rmr  f*ncrtr
 j fa fcr   iTfT Aft

arm i Wr A 5* f  vorar *r$ta*r, 
rrq̂5t   ^ to?   $ tv

m     f̂nqrter ft to    srcr
q  — ? ? P 0  0 — 00   00   —q
SST   hrtSTT UnT*PT T *RWT T 

frr vr to t   Tfr*r vjrtm 
pt   pt mm

qrevre    jf i  ̂̂rr??fT j ft m 

fatft At  firfjpnr
far fa*rr *r tot t   ̂   rm 

f*ro vtftrer tfr xftr

fatft ift rc? vtf wmr
snrft   t rr w

smrnr m tar wrA vt 

fa   vr wt$t vt qwite ?f?fr $r

i * T5  fa   vt

'T fan *nA   rr w n̂rr- 
?rcr     ̂f?ror   t  A ̂
iRpTT  w n   g  f w   tnarrW *t 
^  TO ̂    aw fa Tfa-?HTr m

irfswr   Tfl n, HTVT A
arH  m VPTR ̂  ^

tt aft fa ̂   m f

vfrfr   vr vx ftxrr i 

ywnyrr   fn̂r

rf̂ pr A w*r fa m,

?rnrr*wr

fTHH    ow tar fam anr

xfr I, m 3R   w vHTrtsr 

arrft    anmr fiW-̂nrr  tww 
Hfaw A  fww wwr wi ftnr 
ftr rffr sir vr ftwtr wr ̂snr 

n fipjmR ̂  fWf *ft it 
f wxtft   WT ipMSJJT ̂  

PIT ût, dgr Jfrr Optit f i
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 ̂   Resolution n

A wrtr vs im *?t vtaif  ifar 

rt  ifrflwr v**rr ft ft* ?rqj 

s xt*mter * arrtt    fipfwr* 

   vrcm̂ rmt * ̂ nmnr ?rt  

xwftwi tfk

v̂firr w   vfa *rnr 

wtt T i*ft  AA ^ r̂tf **?r 

imnŵfh mrr A *m  ̂  *r frfiw 

 fim n 1   w*m x̂vr *rpfr 

*ftr sA ?o 3 nf vt jfaftftfonr ittt 

ftfiror ̂  1

0 w 0 n— n k0  ? — q  
WT  TV MT V WPT VT

fg*$WH A *nff ̂imff  rfar *rarr 
ftmmnr 11 pr   r vt u  ?rnr nr* 

*hsrr fim to ftr **r ar?r *t f̂ - 

wpt    3wrRTrift  *rd*t 

t   vx* vt mmT 1

Srfa* prt orrs uro    ̂w m
7  0q00   0  kd   k — P H
t̂t wnnr tv mttt v t*tt    ̂

ff T̂ T  *n4 WI ft, *frx ft*TR 

ft* *rwr   *r̂7TT , ?ptt ̂ rtpt m 

wtmx  r̂ vt  ft $nr*r sffrfjrfW fc, 

vtf 'mT̂  *r 1  fipr *rrf̂r̂r 

vr̂ R*ifftr?T ft ft*(T ttw *t -rtrm

 *rrcr $*tt to ** 1 qfa 

wmA *ftr  irq?  *nr r̂nft  
fipff fr 5̂      ?T? *r ?* rm *pt

HWfr fan mu tftr '3ft vnw art 

yai ̂ Wft ivlrr *pt iwR rtr Parvm 

jut i*wr fcr   frfr  for mftrvt 

t ̂  nfr ?n qm

ft ̂  ?rw*r ̂   ̂pnr •r *tnrr

PT ffWPT TORT t I tr̂T arTRT 

wr ft  ftpgWTR  ̂ WTfT  ̂*re

flinff nc  it   rtr ̂    ?nnr
.. ——   0 ?  -a . ̂—  k

WW  WWiT PIWVI ̂ T T̂ Vtt

vfeffrf *np 4y, to ww flhrwr 

fff ̂nfVV ̂  VRRT ftT f(T   

fjllHm  ijWf dft wftfi vfH

f ?ft ̂rrftt rm Mnr ft ftw tnt 

$    firsr intWf ̂  vftv 

f̂rm t i  exvrr im 

gvrfsm Sugar in India 1955-56 

 t fkn  *rorr

vr xm  ?tw  fwrr  f̂r  ft 

Sugar Industry—Chain Index of In

dustrial Profits-  f*T tftw ? H ̂

Vt   ?PT   jfPT ̂  5J*IT t**?t t

êft*ff ?r 5?ht   rf ̂ 1 ftt

*T WT̂t JT T fTTT ft   HU 

VT ̂  ̂rr T JTR  *PT Ux? *SPTT 

T?m tt sTftr ?̂5.  rr aw ft 
$*r* wrn tt T̂Rr    ̂ rf, 

 ̂5tr f̂ ?t ̂t srrft? oi c 

tt 'W ft 5*rfr t̂ fhr   H0  

•rr, s*ft jrqr     ̂sm

n̂rsrrfe 3 3   ̂rr art ft ̂  

arr  ̂9 y 5 *t 1   fr  r *fr aw 

SHI T̂RT  ('ft 5*T *iw*   rftlTT 

wrrfhr  vfwTSR r̂  w r  v$ 

fft vfr w ft 5*rrt 3?n

??RT Jw ?mT f5TT t- f̂t- TT  ?3 

**M*4 'Tt'T vH *M dW TO TO ft, 

enrr ?rrq ?r  ^ ?n pirn

STfa? rj *fr?rT t i   ^ n

ft TOrt vmtsi  a?    ft 

f̂ RTR ̂  fk ft*ft î mr 

rnr ̂  v*mrr  f̂ mr ft 5m ?sejt 

 vrnvr   ftr  rvr

vt Ttf $ vrmnrr wt mri arr̂r t. 

m 5T *r   an?n  ttr ywŵ rdi 

m*m̂ r  ̂ ftt f? vtfm far

mrtr mm  m    ̂ r nf*P

ftfpn    ̂xfn ̂  t ̂    ^

t̂ t , tw ̂  vtt 1  ̂  vw

mfaT 5 ft 9TVR Tt ?TW  3fr

'R tw ?nro to ̂ A ̂ wr 

fwVv 5  A   vnr 

ft irik ̂   Pros v   fsr ?n* ̂
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2*tT qr wfw 2m stwr *Tt  w?
w m tfar1 1 ftsft far    

ftfre  yarf  ww   yt

P*   *RT Ŝ tft̂ ft MTff* I

1$t  PT tfTO WT   fr sfrft 

3*foT  f*P-r *nfw t*T ftr SRT * t̂ 

JT ifc t *[* ̂  wraTfl1  rr* t 1 

t spit t fr   TC tft iTVfT̂r

vjt ?Tfimt 1 jt? sfteT, ^ wtn 

fawt ̂  mf 5frf?r  m̂fsT 

qvrm ,5ft̂ t 1 ^pt f̂rm *rk

V̂PT *T T$ TOTT  WTVn 'TT 

ftCTT 3TRT   *f fefT SfT TfT ̂ I

n?gt ̂fnt  fir̂r mfc* ispm firm 

f vk *??r t fr Hwd tt tft 
m *r*rrart fwr ̂ ft ̂r iwr rfnp 

m *fr 1

5*ft *TT*T t t ̂  fcSTPTT ̂ Tfrnr g 

fr ̂ ft TT ??TT̂T fr*T 5RTR   I I 

WTT *r fr  ̂ *[

 f̂r fr ft hftt̂t 

f̂ RTR h fr*r wr?, *t m  1 ^ 

t  f̂r *T TTO T?T V

c,*l Sl ̂  *t ̂ r fr *r[ m 3-

5(, t 'T'T ?ft *TOT I

*5* tm-** t ̂   svw r

TT I   5*T̂ HTWt t  I ?*T

?rm  *T*̂ t *RTTT fTT SPpfT fr 

frifcrt *frft T3*JÎ ?M,ooo

* *   fm 1   t̂  trc$

ST*TT t fTCT  *TOPT  fnTT

art **r **̂t *t foar ftr fr*rnr  

5rm  vn?r afr fr tot rer tot 

w i**$t T dwm *?T t I fjRTH

* ?nr n  v*r * 1 tc fq̂  f̂rt 

irpft *     ̂w n

nimnft  ̂'fHV  wt̂    fw ff

Export Promotion BUI

*nr rn ̂ nt vt rnriv urt

? wm n *nm *nr vr fw rr 1 

qpfr̂ T̂ Ttrr ? *5w  vm wr 

ft mT m  m fw *nrr 1 irfor ̂  

* fa*r *rrftrv frnfesr 

r* tftr tot tt fqm tta

fr ̂  $ fr Prtpt vr far 

an̂ ?nft 1 nt ̂rrt ? vmr 

*. vht rr x tot vs •tht  wrpnr 
?rtft ft an?ft  ̂1 ?tvtt  wrr 

tr r̂  ̂ wtm
nT *m 1 fir̂n   w*- it̂t 
T5TT M$n 3TRT to ?rtt 

r̂r 51T5T hmv(V  jt? srerr*

TRT fVTT fr TW fit VtVT  VTTT 

vht *ft vt   fv  nrr̂  to tt 

f*nr JTTf̂ffT n ̂  3fT?fr t sfrr   fit 

jqrrft w fr w fr xHt 

 Tcqir̂ t *r vrr fjprr f 1

m t m   tt̂t wr?m j 

fr f?r ̂cqrr̂i  qro ̂  ^ ip

f 1

?m  fat afrit *r$ i irvr
 ̂  q-̂c ?TT  fr Tf T̂ TPT fft 

t Tf̂ ?t 1*THT Vt TO VnTqRT JJtrP

 ̂n̂ wrr,   wit, tf wit ̂  

fr 1 ffr wTfr ̂jvft pt rr*r rc 

finr̂ft  ftr jt?t 5bth?t ?nr rc fipRft 
t, Tffa?* htvr ftr fVw *nfwv 
ir̂jT r̂ $   fr *t$t art xf

* ̂ 4t t̂rt   to rc wnw 

sqm ijrro c n a  m q m i

nrfwi ̂ ww ̂iV far Wte an̂t frur 

w,   v?TrqTfr* njrflriw 
a*rm   ft w*m ( 1 ttxvix

iwft  fr frw-vrfrv 
 *rnr iff ̂ *r̂ ̂t iwt, wt vwr
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  *if M r̂ v* 

TfT Mrfaŝ iTftfrfmfsrwtn 

infirafa arrtt ft  *r*  wt* inn 

JTPCWT ft ?N f*T *Tf Ttf   5t 

TW W   $ttT   to VT

i m ?3 v*m vt JTRpfru cir 
*Tft *lfte*T   wnr     T

H  JTCTTOT fr T*ft ?N fa t̂  vt 

w  fw f̂h stw?, *anrf f*n h 
f̂t  *rmir p t *frr rtft   ^  

Ift* ?ft *fcft  *7̂   5TT xft

t i   fncTf ?rf ft far ?w rrft*r 

 srf4W fir wfrr tr*r qrf fV r̂w pŵ w 
to *̂t  sr t i 4 ̂  jeprr ̂n̂rr 

f fa m mfir̂ r wt  stwr wta 

?HTr PT *rfvJM   ft   stf 
fim ̂ nrr srraT, eft rt ̂ vqpr ft arrar, 

n̂r fa f*r *rf *r  *rrc *fk wfa 

*r*rr irr wfawr  ft   tt
•jft   itpmw JTft to  *? f 
tftr tt̂  -ft sftft ?TfT ̂t  *rr 
 i vrf̂r yn vrrfwr  wt 

fw   trr   gifgvftr eft mt wrn f̂ n 

TTcTT   W f RT ftpTT vnr *nft MW 

spfctt , fa*r y? fc*rf?r  t 
ftm PW   wr rr i *us *r̂t 
*n$ts*r  sptptt fa arT?TT ̂frfr w  

fH   R̂ft ft I 4 3THT MT?RT f

ft p  ̂  wraV t i  4 it? fas*T 

frt mt??tt f fa *w rrf**r  rm

m̂  t̂ rtf lift—wmMTT
tnETT tarem tfm *T 3R TO T wS ntH, 

rn tfrr jpfw   frr tv̂ r ̂ fr

 '̂nft̂ mt vt ̂ SRT 'TTT  srfpfr 

r̂ryrr vt tft ̂ysrrci Tfgt    f̂

l̂ V.oo.ooo W7 VT î WR ̂SPfT

rrrr *fh  ?t ft gr̂ t fww

sm 9jm t nf w r t̂ 

 ̂    ft an?TT t • fr *if *nr*rr 

Mrpt f ftr wt M̂ff  fli? vs wrf*  ̂

f̂t f̂r   w w  w ** ftm m  i

*$rr *ffc  *S MTff lft MMtf MW  ft
W ̂IR MHr wnr ?RmS VCTT MTfnT 
 I lf T̂ft     W fMT If m

fT?r ft f*  WTW HW  vftf *fMt 
fvrlv ft JIT̂ft I  Tf̂ ?1 Ti? 
VT'fimr̂cTVTff̂ m 
f̂r̂ft Prâ  rfr ̂  fVr 

n vrtf   5rbr ̂ rt̂Nt to ft 1 

Mf   pt 1   w Pf̂mm 
t̂t fiTW-*rTfWVt  *If ftMT ftf ̂Tft
ft T   ?f mr $itn tmx

Mf sî tt t, ?fr    ̂rotwnrt

vt fW  ?T*r rc ̂tt ̂ft wft 1 
W *Tf PTiiT TTHT MI??TT f ff̂IR 
 ̂̂ftt t̂ ̂r lf?l ̂TT f  T 
M*RT 2ft SrmeT ?TO ft, ̂ HTt 
fq- 2**t mrT t TT It *T ̂ 
qr  wutt m   fnpm  ft  1 aimw

t-- WTT, -̂9-0 WTT m ire 
T̂PiPt Pt f   P̂t   Vt 
4̂  fwr tor ̂ ft, iTW ftt *t
vt vt ̂  wra arpn fwt ft

?S 3fM?T ̂ft fT 3TT WIT ft I f̂rft 

VT f̂w-trifwv ̂gcTT  f tV Vt 
mt?tt 2r̂rr cpp rr.  fiĵwiw
*T HTt2fhfi5TTW f *miI   ^11*i 1 •PhT—•

?5t ft arm   g*r rfrjrRW5r 

W  ?ftM w ftr ̂tV MTfT t art 

Tft . ?W fRf HfT flt Vt   ft

ajrWt, vwfw ftr wm   ftr
f̂r ̂ftt vt ft*f vf anft  f(p5 
*wr ̂  MT ftm-HTfwt  ffwj- 
fflTW fl WTVR vt Wt WTW  'faft
fwm 11  uf   f.fm ftp imrt 

vr ̂ rr f**?7 ft, iwt

ritt n r̂pt trawrt, fff ft 
to?PTfrraT, t̂t w ?f*?w 

5 fV f?r*T tpt ̂  tw WRft  f8̂ 
*wr ft mtwt nit A  ftt xwV

ft ft, Ww cf m wNt  
wrn f ̂  *tl  At ̂r flpjww

1W$ Sugar Export Promotion 3940
Ordfeumc* and Sugar
Export Promotion Bill
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t 
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Tf ?t gm  rk nr tr*$ * w mi 

• vTiT̂ r̂ rjjvmfwrf i Wft  

*pwftqrj[4v fafTT vr̂ *ft wvrrr  

fa faw ?rq[  wt ti*t.  w fa 

*ff vtor vm* fa $ mre WV ̂ ftr 

sprtw qr ̂t ̂  *rw fam rrr rr 

fa tv yw rft v̂rft fasrf ant, 

f̂t ?rc?  unc far qv ̂-wgft v̂  

fasTf ant aft   hw  ̂wvftv 

v ik w^ T vr favrM vt fa 

m*5   ftsft grtft vtfv̂rHT̂ffTT 

*m*rr srw, vnrr ̂ Ht ̂?ftr vt 

vm fain m toit , xm fam m

HVHT ?ffaar?TT? (5ft m̂ ̂ TT- 

5V f T?5TVt fa?RT HPT ?t T?T  ?WT

wt ̂fat   *tw vt rtr vfrv j?tr 

fapr an *rvm , ̂rt 3nrmr  rit 

far  ̂  qsmr tî wt an *tv?tt 

 ?m fan m?  vt*mt tt foanw 

rmi an Hvm t 

Mr. Speaker Motion moved

This House dJsapprovtw of the 
Sugar Export Promotion  Ordin
ance, 1958 (Ordinance No 5 of 
1958) promulgated by the Presi
dent on the 27th June, 1958.

Now the hon Minister may move the 
motion for consideration of the Bill. 
Hon Members will have opportunity 
to speak on both the Bills as also the
Resolution

The Minister of ood aad Africid- 
tnre (Shi) A. P. Jala) I beg to move

That the BUI to  provide for 
the export of sugar in the public 
mtereat and ft* the levy end col
lection w certain  circumstance* 
of an additional duty of excise '* 
sugar produced in India, be taken 
into consideration.

Mr. Speaker He may alto refer to 
the points that have been referred to
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by the hon. mover of the Resolution. 
Here  want to know one thing. The 
previous session went on till  about 
the 11th at May. Why could he not 
have thought of this measure at that 
time? Why was this put off till the 
end ot  the  session?  Government 
should, as far as possible, avoid bring
ing in Ordinances. If only Govern
ment had considered this matter some 
time earlier, the promulgation of the 
Ordinance could have been avoided. I 
hope the hon. Minister wil  kindly 
explain this point.

Sfcrl A. P. Jain I will answer the 
query raised by you during the course 
at my speech.

Shri  Naushir  Bharucha  (East 
handesh) Let him be a little louder 
so that we can also hear him.

ghri A. P. Jain  Surely you will
hear me.

As hon. Members are aware, when 
in 1956 Government decided to under
take the export of sugar, the circum
stances were very favourable, partly 
on account of the  Sue Crisis and 
partly because the beet-root crop In 
Europe had failed.  The prices of 
sugar in the world market were high 
We actually started the  export  of 
sugar in the month of January 1957, 
and during the course of the vear we 
could export a little more than 150,000 
ton of sugar, earning  foreign  ex
change to the tune of about Rs. 12̂ 
crores.

One of the important problems be
fore us at that time was what was 
the agency to be employed tor effect
ing this export.  After giving due 
consideration to the various methods 
of export, we entrusted this work to 
the Indian Sugar Mills' Association to 
export on No Profit No Loss basis. 
All the profits made on account of 
export are to be funded and a part 
of it is to be utilised, later on, for 
meeting the losses when the  prices 
in the world market went down.  A 
part of the proftt* tn there. Here I 
take the opportunity to  thank  the

Export Promotion Bid 

Indian Sugar Mills Association  for 
helping the country by exporting a 
fairly large quantity of sugar on No 
Profit No Lou basis.

Then, condition changed later on 
and the prices of sugar in the world 
market went down. Our coat of pro
duction is comparatively higher.  I 
will go into the break-up a little later 
and I shall try to explain the reasons 
why it is higher than the  world 
prices. Nonetheless it was a  fact 
that while, roughly speaking, our coat 
of  production was about  50 to 
52 per ton, the world prices for the 
British refined sugar were as low as 
 36 or  37 per ton.  Our sugar Is 
somewhat inferior to the British refin
ed sugar, and therefore it fetches  2 
or  3 and sometimes  4 less than 
what the British refined sugar fetches 
in the world market. We were, there
fore, confronted with a rather diffi
cult problem, as to how we could ex
port the sugar.

One of the questions that came be
fore us was whether the Government 
could subsidise it, and we found that 
it would invoke the  provisions of 
GATT  Therefore, this scheme was 
discussed at various levels in respect 
of the agency to be employed, whe
ther we were in a position to export, 
and if we had to export at a price 
lower than the ex-factory price, how 
the difference of the losses were to be 
met. It was by no means  an easy 
scheme for us, and we spared no time 
m working  out  the  scheme,  but 
nonetheless it took time, and we could 
finalise the scheme only  after  the 
Parliament had adjourned.

Shri Ranga  (Tenali) Very  con
venient.

Shri A. P. lain We  could have 
waited for this session of Parliament 
That was the alternative left before 
us, but the House is well aware of 
our foreign exchange needs, and *'e 
therefore thought that we should take 
the earliest steps to give a legal shape 
to thia scheme. In fact,  we  also
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examined the question whether  we 
could effect the export of sugar with
out undertaking law, but we were ad
vised by the Ministry of Law that we 
could not do it

It is not that no benefit has accrued 
as a result of the passing of this 
Ordinance.  irst, we had to set up 
the machinery and then in the month 
*f July we entered Into a contract for 
*he export of 16,870 tons  of sugar, 
tout of this actually 9,900  tons  of 
Imgar have been  exported  in  the 
rtonth of August. It  is,  therefore, 
dear................

• Shri Brmj Raj Singh On which date 
in August?

Shri A. P. Jain Up to now, up to 
the 23rd August.

Shri Braj Raj  Singh I  presume
that it has boon t-xportcd after  this 
session of the Lok Sabha began

Mr. Speaker All exports have fukeri 
place only after the Lok Sabha sexton 
Started?

Shri A. P. Jain I will find out

Assuming we- had not passed  the 
Ordinance, it would have taken somt 
time for the Lok Sabha to pass the 
Bill. In fact, we introduced it at the 
very earliest date, and I do not think 
we could have passed the Bill . . .

Mr. Speaker We pass the Bill  in 
two hours.

Shri A. P. Jain Even if it had been 
passed in two hours, it wouljJ have 
taken us one. or two week* to set up 
the machinery.

Shri Banga It could  have  been 
done earlier without having to come 
to Parliament.

while now we have 
foreign exchange.

earned  some

I can assure you that the Govern
ment is fully aware of the fact that 
Ordinances should not be promulgat
ed except under very exceptional cir
cumstances, and we did give thought 
to this question, but we felt that our 
need for earning foreign exchange 
was so urgent, and that if we did not 
pass the Ordinance, we would be 
losing some time.

Shri Naushir Bharacha How much 
foreign exchange have they earned 
on 9,000 ions?

Shri A. P. Jain It would be about 
Rs. 50,00,000.

We started making contracts from 
the 5lh July onwards. The ordinance 
was passed on the 27th June, and 
w made our fir'-t contract  on 5th 
July and went on making the con
tract's  So, ail this time would have 
been lost At anv rate.  we could 
not have functioned in (he month of 
July and up to the 10th of August, 
and valuable time would have been 
lost.

Shri Naushir Bharncha ou could 
export later, send  them in a bunch 
later on.

Shri A. P. Jain That is the justi
fication for promulgating the  ordi
nance.

There was  also another  reason. 
Some rumours had been going about 
in the market that the Government 
intend od̂ to undertake export, and 
from ttye month of April onward*—I 
believe from the monch of May—the 
prices were showing a little upward 
trend, and therefore it we had not 
undertaken the scheme, that upward 
trend, in fact, would have continued. 

•
Shit Braj Baj Singh  ou  could 
control the price.

Shri A. P. late Wa could not do it   Shri A. P. Jain That is what I too
because  the  law  was necessary. coming to,  how we  controlled the
Valuable time would have been lost,   prieea.
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When we decided to peas the Ordi
nance, we had consultations with the 
industry  The industry  had  raised 
its price by about a rupee, and we 
fell that the losses on the export could 
be met out of this rise of Re 1 In 
fact, roughly we calculated that if the 
Government decided to export 50,000 
tons of sugar, the loss would be shout 
Re. 0-8-0, if on the other hand Gov
ernment decided to export one lakh 
ton* of sugar, the loss would be about 
a rupee per maund  Therefore  we 
asked the millowners not to raise the 
ex-factory  price of the  sugar and 
they gave us an assurance before this 
Ordinance was passed  Now, some of 
the millowners  complied with that 
assurance, others did not

Shri huswaqt Rai ( hfri) What 
was the percentage of those comply - 
mg and not complying

Shri A. P Jain- Well, 1 cannot give 
the percentage

Therefore we  thought  of some 

device, and  we gae a  rt*c*ase of 
1,70 000 tons of sugar in the middle of 
July

Shri  Jhunjininwala  (Bhagalpur) 
id the Government-owned mills not 
raise the price What  wa* thi.r 
price

Shri A P Jain The Government 
owned mills did not raibe the pnee 
In fact, the Government does not own 
any  mills,  they are  Government- 
managed We did not raise the price 
and some of the Southern mills did 
not raise the price,  some in North 
India did not raise the pricey  some 
mills did raise the price

Then, about 15 days after enacting 
the Ordinance, we gave a release of
1,70,000 tons and we also asked the 
millowners that they  should freely 
release and sell the sugar so that this 
rise might be eliminated. Some of 
the millowners did not play the game, 
end they withheld the quota that had 
been released.  We were  therefore 
diiveh to the necessity of promulgat

ing an Order, and we promulgated the* 
Order on the 30th July

Now, let us look at the sequence of 
the events  The Ordinance was pass
ed on the 27th June, and we took 
effective steps to control the prices on 
the 30th July

Shri BraJ Raj Singh. After S3 days

Shri A P. Jain One has to watch
the market trends, one has also tb 
apply other devices  or instance, we 
applied the credit squeee  It had 
some effect, but not the full  effect, 
and ultimately we undertook to con
trol the prices v.hich  has had  a
salutary effect The expected prices
today in some places are lower than 
the controlled prices

Shri eroe Gandhi (Rai Bareli) 
What are  the prevailing prices in
elhi

Shri C  Pande (Nairn Tal) The 
diff* rente  bctwten  the  consumer's 
pnee aid rni'l pntc ib Rs 6

Shri Ranga He sa v that they are 
lowti

Shri A P  Jain  The  ex-factory 
pricc is Rs 36 Rs 1 12 - is the octroi 
and  the  elhi wholesale  prices 
are

Shri C.  Pande. Retail  price is 
more important than the  v. holesal* 
price for us

Shri A P Jain On the 14th August
the elhi  wholesale prices  were 
Rs 38

Shri A. C Gufca (Barasat) That e 
the wholesale price   What is  the 
consumers price

Shri A. P. Jain 1 understand that 
m some of the shops m old elhi 14 is 
Re -156 and in other shops it  is 
Re 1  It may be Rs 1-3 or jo a 
a shop or two

Shri C. . Pande Rs ljlj- is the 
common price
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Shri A. P. Jala May be, I do not   Mr. epoty-Bpwker  If nobody
know. But I am giving the old elhi 
prices.

1151 km

,os—  yC d0nCŷ hV 3  c the Chair.

Obviously, now the question is Can 
the Grovemmnet  absolutely control 
the consumer's price?

Aa Hon. Member What are the
prices?

Mr. epaty-Speaker Thu  should
not be the market where prices should 
fluctuate in this way.

Shri A. P. Jain On a rough calcula
tion I think there should be at least
1.50.000 to 2 lakhs, and maybe more,
retailers working in small hamlets, m 
villages, m towns and in cities and 
L submit in all humility that it is not 
possible to control them.   We have
not got the machinery to control the
1.50.000 or 2 lakhs or even more  of 
these retailers.  The only  way  of 
controlling them is that more  and 
more supplies must be made  avail
able in the maifcet and at a  price 
That is what we have done

ou will recollect that during the 
discussion on food a number of com
plaints were made about the working 
of the fair price shops  Their num
ber is only 40,000  Each of the fair 
price shop dealer is selected by the 
Government.  There  are  regular 
inspectors and even  then,  I  must 
admit, there have been some cases of 
irregularity.  Have we got a machi
nery? It is easy to say, but has the 
Government of India the  machinery 
or have even the State Governments 
the machinery to control the, 2 lakhs 
or even more of these retail shops 
situated All over the country from the 
smallest village* to the biggest city of 
Bombay and Calcutta? We have not 
got the machinery and I must  con
fess that w cannot control ft.

Met SMfa Nobody cays about 
controlling them.

says that, than both aides agree.

Shri A. P. Jain What wo haw
done now is to increase the availabi
lity of sugar in the wholesale market 
and that has an effect I hope that It 
will have a further effect of reducing
the consumers prices.

A question has been raised by the 
hon Speaker who preceded me that 
the sugar industry has made—how 
many crores of rupees I do not  re
member—profit.   He  quotari some
figure.

Mr. eputy-Speaker B*. 2 crores.

Shri Bra) Raj Singh It is Ha. S
crores m all

Shri A P. Jain The sugar industry.
I dare say with a considerable amount 
of confidence, is the most regulated 
industry in India  The twice of sugar
cane is controlled   Wages  of the 
labour are controlled

Shri Panigrahi (Puri) What about
mill-owners?

Shri A P.  Jain  Have  a  little 
patience.  Running  commentaries 
will not help anybody. I am coming 
to  the  millowners.  The mnufac- 
ture is controlled  If there is any 
extra profit

An Hon. Member It is wrong.

Shri A. P. Jain It is totally right 
(Interruption)

Mr epoty-Speaker Order, order. 
It is not going to be decided in this
manner

Shri A. P Jain If there is any 
extra profit over and above the iair 
accepted price, that profit is shared fat 
the proportion of about 2 to the case- 
grower and  I  to the miQowaer. 
The formula of the price of sugar
cane has been revised in the previous 
years. The price of sugar cane was 
Rs. 17- and R* 1S- by a voluntary
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understanding with the industry. A 
part of the extrm profit which  the
millers earned was paid to  the
growers as bonus. Now that position 
has been altered and the statutory 
position today is that the price of the 
sugarcane is Rs. 15- or Rs. 17-, 
as it may be, whether the supply is 
at the gate or at other places plus the 
bonus, which is now a part of  the
price. Any extra profit which a mlll- 
owner makes over and  above the 
specified price is shared in the pro
portion of about two to  the cane- 
grower and one to the millowner.

Now I come to the break-up of the 
price of sugar. On the basis of all- 
India figures, out of every hundred 
rupees that are earned by the sale of 
sugar, the sugarcane  grower  gets 
Rs. 40'40 nP, the taxes, i.e., cane cess, 
excise  duty,  co-operative societies 
commission, are Rs. 36-50 nP, manu
facturing charges and  rehabilitation 
allowance are Rs. 17*60 nP, allowance 
for loss of export  is  Rs.  1.40 nP. 
The millowner gels Rs. 2 70 nP out 
of Rs. 100 as profit.

Shri Jhanjlmnwala Is it 50 nP or 
WnP?

Shri A. P. Jain  There are other
provisions. (Interruption)

Mr. eputy-Speaker The hon Mem
ber may differ. But the  time of 
criticism will come when the speech 
has been delivered.

Shri A. P. Iain I want the hon. 
Members to challenge these  figures 
and say that they are wrong.

Shri Jadhav  (Malegaon)  May I
bring to the notice of the hon. Minis
ter that Shri asturbhai Lrflbhai has 
made a statement that sugar mill- 
owners gat a profit of 10 per cent.

Shri A. P. Jala I do not know what 
he has said and an what authority 
ha hat said that,  but the all-India 
figure* are that the profit is 2 7, or 
on Re. 100 the profit Is Rs. 2 70 nP. 
Otlwr nrtmeHmxwtt allowances are of 
1he order 0* Rs. 1-40 nP.

It is clear that there is not much 
elasticity in the price of sugar. If a 
millowner earns more than  Rs. 100 
then any money which he earns in 
excess of Rs. 100 is Shared jn  the 
proportion  of  about 2 1  by 
the  cane-grower  and  the mill
owner.  So,  1  have  not  been 
able to appreciate as  to how  the 
hon. Member who  preceded me has 
collected his figures and what is the 
basis of his figures.

Shri Braj Raj Singh  rom your
figures.

Shri A. P. Jain  There is another
evidence and that, 1 think, is perhaps 
the most forceful evidence. We have 
been undertaking a programme for ex
pansion of sugar industry and there 
are also programmes for the expansion 
of  other  industries—cement,  jute, 
textiles, etc. Out of 55 new factories 
which  we licensed, as  many as 38 
were the co-operative factories and 
private   enterprise   was   not 
given . . .

Shri Bra Raj Singh How many
have begun working

Shri A. P. Jain Among whom?

Shri Braj Raj Singh Among the 37
co-operatives.

Shri A. P. Jain About 12 or 13 and 
others are coming up.

Now the position is that the sugar 
industry is not attracting much capitaL 
In fact. Sir, some people who got the 
licence have not proceeded with the 
setting up of the sugar mills. I have 
given the facts I really cannot under
stand how the hon. Member makes out 
that all these extraordinary profits 
are being made. If a mill works we, 
it makes more profits if it works in 
a bad way it suffers loss. This is the 
average which the industry is making.

U hra.

Now there is no difference of opinion 
between the hon. Member who has 
preceded me and the Government that 
export of sugar is desirable. or the
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tme  being, we have only  fixed a 
modest quota of 50,000 tons out of 
which more than 21,000 tons has either 
b4en exported or contracted to be 
exported.

A* Hon. Member How much has
been exported?

Shri A. P. Jain 9,900 tons, a little 
less than 50 per cent of the contracted 
export.

The scheme of the Act is something 
like this, that Government will fix 
quotas of export from time to tune 
The aggregate of these quota.s will be 
distributed pro rata on the milis in 
the propoition in which they producc 
sugar.  Each ol these mills will be 
under a statutory obligation to supply 
that quantity of sugar for export pur
poses to the exporting agency If any 
of the milis commits a default then in 
addition to the normal excise dutv 
they will have to prv a penal excise 
duty of Rs. 17.  That is, if a  mill 
undertakes to supply the quota it will 
have to pay no excise duty which  ̂
about Rs 10 and a few annas If a 
mill fails to supply the fixed  quota 
not only will it have to pay Rs 10 
and a few annas, but also in addition 
to  that  Rs. 17 more  as  penai 
excise duty

Mr. eputy-Speaker On the quan
tity produced or not produced

•Shri A. P. Jain  On the quantity
fixed and which was not supplied to 
the exportiag agency

If. the  sugar is of the  requisite 
quality which u wanted in the world 
market the exporting agency will ex
port that, sugar.  If, on the contrary, 
the quantity supplied is not o the 
requisite quality, it will be open to the 
exporting .agency t? sell it internally 
and out ot fhe proceeds buy export
able sugar. Now the price paid to the 
factories would, be the price realised 
fay the ,ate erf sugar in the  world 
market less te expenses. That is the 
reason why an export a o.?s- will be 
suffered.

The question of the agency was an 
important thing.  We thought of the 
various agencies. We thought of the 
State Trading Corporation.  We also 
thought of setting up a new agency. 
We also thought of the Indian Sugar 
Mills Association who I must again 
repeat have done a good job by ex
porting a substantial quantity of sugar 
on no-profit no-loss basis.

Shri Braj Raj Singh Say three
times

Shri A. P. Jain Why does it hurt 
 ou?

Now, Sir, the State Trading Corpo- 
lation frankly confessed that they 
have uo expci tcnce of the export of 
sugar and they were not in a position 
to undcitake it immediately  They 
wiJ huve to build up un organisation 
so, there will ba inevitable delay. The 
establishment of ne* agencies would 
iii.so have meant delay and. therefore, 
 t' have entiu.ted this work of export 
to  the  Indian  Sugar  Mills Asso
ciation  who  are  not  going  to 
make an) profit on it and who will 
.id under law The scheme which we 
have worked out has been formulated 
after a great deal of thought and is 
a practical scheme. We want to export 
and therefoie let us employ an agency 
which has the experience and which 
can arrange exports.

With these words, Sir, I commend 
this motion for the consideration of 
the House.

Shri A. C. Gttha What is the agenrv
at preMnt?

Shri A. P. Jain The Indian Sugar 
Mills Association.

Mr. eputy-Speaker Motion moved

That the Bill to provide for 
the export of sugar ui the public 
interest, and for the levy and 
collection in certain circumstances 
of an additional duty of axcisa on 
ugor produced in . India, be taken 
s'.to consideration 
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The time allotted is five hours tor 
both. If this Resolution is negatived, 
then we shall have to spend same 
time tor the second and third stage 
of the Bill also.

Start Braj Raj Singh Only twenty 
minutes.

Mr. eputy-Speaker We might put 
an hour for that, and four hours for 
the consideration stage.

Shri Naushir B ha rue ha  1 do not
know whether you would extend the 
time-limit by an hour. This is in your 
discretion

Mr.  eputy-Speaker   iscretion
should not be used for extending the 
time m every case.

Shri Braj Raj Singh 1 was, in the 
Business Advisoiy Committee  The 
subject i* of groat importance and so 
the timr should be extended

Mr. epoty-Speaker  Would hon
Member̂ like to sit up to six then

Some Hon. Members No, no

Mr. bnputy-Speaker  Let us pro-
teed, I do not promise just at present

Shri Ranga  Mr eputy-Speaker,
Sir, at the very outset I would like 
to express my diasatisiartion with the 
mean*, adopted by the Ministry m 
placing this proposal before the coun
try and this Pailiamcnt  I w.ih they 
had  avoided  the   means   ol 
an  Ordmance.  It  places   the 
House  in  a  very   embarrass
ing  situation.  The House is obliged 
to discuss this matter presented to us 
in the shape of this Bill ag more or 
less a fait accompli, and we have very 
little freedom to make the necessary 
change in it, whether we consider it 
to be urgent or not.  That is one of 
the reasons -why I feel very strongly 
over this matter. 1 do trût that at 
teast in regard to the future, this 
Ministry will take sufficient care to 
*• that it dots not pursue this parti
cular means in order to approach the 
House.

The reasons given by my hon. friend 
for having resorted to this are not 
convincing so far as I can see. They 
could have taken the necessary steps 
in building up the machinery and all 
the rest of it without having to depend 
upon an Ordinance, and after every
thing was ready they could have come 
to this House.  Or they could have 
hastened consultations and confabula
tions in order to be able to place this 
Bill before Parliament before the 
recess  Neither of these courses was 
followed by them  It is very difficult 
to resist the impression that they 
simp.y followed the course of conveni
ence  or whose benefit? It is diffi- 
tult to say

Coming to the Bill itself. I find, first 
of all, the hon Minister has taken it 
for granted that the House must be 
unanimously in favour of thi.i general 
proposal that we should be willing to 
export ̂tigar under the circumstances 
and under the conditions when  they 
consider to be necessary, that is, to 
sustain lost and heavy losses too  I 
am not in favour of that There are 
two propositions here  It is very 
Grange indeed  We are importing 
.foodcrams and selling them here at 
prices higher than prices prevailing 
in our country, selling them at a loss 
Now. wt want to export ugar and 
êll it in other countries at a loss. 
What is this jugglery*1  Is there any 
reason behind it* Is there any excuse 
behind it* It is difficult for me to give 
an affirmative answer.

Secondly, we are encouraging our 
own producers to transfer areas of 
land from foodgrains to commercial 
crops among which sugarcane occupies 
a pnde of place. In that way, we 'ire 
running the risk of having less and 
less  produced in this country, and 
becoming more and more dependent 
upon food imports Then, we have 
assured ourselves tWat we are going 
to be surplus in sugar  What are we 
goirt to do with that surplus  We 
are gomr to sell it at a loss, and at a 
heavy icr*s too. Is it good economics? 
Is it good planning for our country?
I would like my hon friend to recon-
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aider this matter.  ven though he 
way go away with this Bill pan Bed as 
an Act and all the rest of it, it is 
never too late to reconsider such an 
-essential matter as this.

Thirdly, here is an area. Bihar and 
Bengal which are suffering today from 
food deficits which have to be subsi
dised as it were by food exports from 
other areas in that particular one. 
The producers of foodgrains in the 
other areas have got to go with lower 
and lower prices for their foodgrains 
in order that they may be made avail
able to the consumers in the deficit 
areas, in the drought affected areas, in 
the flood affected areas of U.P. and 
Bihar at prices which would be within 
-tee means of the consumers.  Who 
loses?  The producer of food loses, 
both in the U.P. and Bihar and in 
other parts of that particular one. 
ar whose benefit?  or the benefit 
of   those   consumers   includ
ing  sugarcane-growers also.  Why 
should  it  be   done?   Because 
production  of   sugarcane   is 
more profitable in these sections and 
therefore, they should be encouraged. 
Then, they should be pampered also 
by the sale of foodgrains to these 
people at subsidised prices as it were 
-not actually subsidies, but at prices 
which would be within their means. 
Therefore, these prices are being kept 
down.  Is that reasonable, I would 
like to know.

Then, are we quite sure that we are 
going to be in possession of these 
t)gar exports for a long time to come? 
Is it not a fact that only four years 
ago or five years ago, the Gov
ernment came to both the Houses with 
'their Bill for the promotion of export 
at rice?  Some of us told them that 
they were too optimistic. They did not 
listen  to us.  They preferred to 
depend upon their, own experts. Now, 
-what It the position today? Have we 
got food exports? Have we got rice 
surpluses? What has happened to that 
particular Act?  How much do they 
say that we would fa* in surplus in 
sugar production?

Skri A. r. Jafa Which Ja the Act 
that the hon. Member it referring to?

Shrt Ranga That was the Act your
Ministry had piloted.  I think you 
piloted it in order to enable the Gov
ernment to allow rice exports.

Shri A. P. Jain No, no.

Shri Ranga If you are not aware, I
can only enlighten you later on in the 
lobbies by going into the Act itaelt

Shri A. P. Jain Enlighten yourself
first.

Shri Ranga I was myself present in 
the Rajya Sabha.  I spoke on that 
particular subject when it came up 
before the House. ou wanted powder 
to export it from Bengal only.  We 
wanted Government to give freedom 
to export if we have got surpluses 
from the South also.

Shri A. P. Jain Let us be certain.

Shri Ranga The hon. Minister may 
ascertain  himself  whether  he  is
giving  .  .  .

Shri A. C. Gttha Such a proposal 
came before the House and Govern
ment took the consent of the House.

Shri A. P. Jain Was there a Bill?

Shri A. C. Goha May be a Bill or 
something else, I am not sure.

Mr. epaty-Speaker It may not be
a Bill it may be in some other form.

Shri Baaga  Whichever the form,
does not matter.  It came before the 
House, it was debated upon and 
passed. The difficulty is, the Ministry 
is omniscient.  We are ignorant and 
we are obliged to confess ourselves to 
be ignorant when the Ministry prefers 
to forget what it has doa*. That is 
the plight to which we have been 
reduced.

Where is the guarantee that we 
would be able to go on producing this 
surplus? Have the Government assur
ed themselves of the rising production
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of sugar in our country and we would 
be certainly in a surplus lor a period 
of years?  On what authority have 
they been able to assure themselves?
On what assurance? Some assurance 
there can be if .they are able to raise 
the productivity of the area under 
sugarcane, if they are able to increase 
sugar content of the sugarcane.  It 
means this. irst of alj, they have to 
assure themselves of the greater rais
ing efficiency of the sugar mills to 
extract more and more sugar, that the 
improved sugarcane is such a good 
thing that the sugar content is going 
to be on the increase or at least it 
would  be  maintained  as high
as  possible   and  that   the
pest  control   and   pesticides
and  all  the rest that they have 
are so perfect that there would be no 
danger of sugarcane production itself 
going down or the sugar content itself 
being  reduced.  They have got to 
assure themselves on all these three 
counts. I do not know whether they 
have done so and under what autho
rity.  What experts have given that 
particular assurance and that advice?

In addition to that, they can cer
tainly do one thing, that is, by trans
ferring area under food grains over to 
sugarcane.  Is that going to be good 
for the country, I would like to know.
Is the need of the country for foreign 
exchange so great as to turn your 
lands from food crops to sugarcane? 
To that, they have got to give a posi
tive answer based upon facts. I can
not be expected to give an  answer 
because I am not in possession of all 
the facts. One thing is clear.  It is 
bad economic* to try to earn foreign 
exchange by selling your things at 
dead cheap prices, heavily cheap prices 
and then to waste foreign exchange 
by importing food into (his country 
merely because America has been good 
enough to sell us their surplus food- 
grains under that P.L. 480.

. B. a*de I do not think it 
is meant 10 be paid later on.

Shri Inn There Is the question at 
this agency.  My  bon.  friend says 
tani is the Indian Suar Mills Amo- 
ctetkn, they have done a  food job

when they were asked to sell on a no- 
proflt no-loss basis, they have gained 
some experience and therefore, we 
can continue to utilise them. Lf they 
have had experience, we could expect 
them to lend their experts to  our 
State Trading Corporation.  The State 
Trading Corporation,  after all, has 
been doing some business.  Surely, 
the Government cannot mean to say 
that the State Trading Corporation is 
not good enough to do any kind of 
trade, because, they have been doing 
some trade all these four years. TTiey 
have themselves spoken in praise of 
it.  If you want to  supplement it, 
invite the experts of the Indian Sugar 
Mills Association to come and help 
them and assist them and supplement 
their efforts. In that way, why should 
not the Government think in terms of 
making use of the State Trading Cor
poration?

There is the other question of mak
ing profits.  According to my  hon. 
friend, the manufacturers do not seem 
to be making great profits and in fact 
it is only 8 per cent. He said that the 
millowner is only getting Rs. 2-70—
I do not know—I am  prepared  to 
accept his figure.

Shri C. . Pande Per Rs 100. That 
is a different thing.

Shri A. P. Jain Per Rs. 100.

Shri A. C. Gnha Percentage on the 
invested  capital  that is the main
point.

Shri Banga It has got to be very 
carefully examined. On every Rs. 100 
that goes into the purchase of sugar, 
this man gets only Rs. 2-70.  That 
meins that he is getting it on all the 
investment being made by the cane- 
growers, on all the investment being 
made by the wholesalers and all the 
retailers and everybody else in  this 
country. The cane-growers are getting 
Rs. 40.40.

Shri BraJ *aj Stagh That is cane 
price.
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Shri Buga He says that that is the   that the mill-owners are not going to
only portion which the grower is get
ting.  In terms df profits, how much 
does it work out to? He has not been 
good enough to tell us.

My hon. friend Shri Braj Raj Singh 
has given us some figures of the rate 
of profits that these sugar merchants 
or mill-owners have been making.

Shri Braj Raj Singh  I challenge
him to contradict them.

Shri Ranga  He says that he has
taken it from Government  publica
tions Therefore, I would like my hon. 
friend to say that it is not correct, and 
they are getting something else I am 
not bothered about it, because I am 
not on that point now that the sugar 
mills are making so much of profits 
and that they should not make such 
profits or anything like that   Just 
now, I am not on that point  My point 
as just this  My hon friend wanted 
us to feel assured or feel satisfied that 
the cane-growers are  also  getting 
something, that, indeed,  the  cane- 
growers are getting twice as much as 
the mill-owners from out of the sur
plus that is found alter  allowing a 
fair price to the  cane-growers   I 
would like my hon. friend to assure 
me that this particular bonus is being 
paid in every State to all the cane- 
growers right up till now.  I would 
like him to tell me whether it is not 
a fact that in Andhra Pradesh  and 
even in certain parts of Bihar and 
UJP. also, the payment of this bonus 
is being delayed on one account or an
other, that there are questions raised 
as to how much is to be paid to the 
growers and so on, and, therefore, the 
growers are placed at the mercy of 
th mill-owners.

Then, the other point is  whether 
the manufacturers  are going to be 
benefited by this export or not. There 
is fkn impression that they are going 
to be benefited. There is also the im
pression that they have benefited.  I 
do not know. the fact*. J would like 
mv hon. friend to assure the House

be benefited as a result of this parti
cular policy of exporting  sugar to 
other countries, not only directly, but 
also indirectly. oes he not give them 
an opportunity of raising the  local 
price in our own country, directly or 
indirectly?

Shri A. P. Jain We have controlled 
the ex-factory prices.

Shri Ranga My hon. friend says he 
has controlled the  ex-factory prices. 
I am glad that he has taken that parti
cular step  At the same time, is it not 
a fact that a large number of these 
sugar mill-owners are having  their 
control over these wholesalers?

Shri Panigrahi es.

Shri Ranga Quite a good number of 
them have thoir own agents  also. 
Have they not themselves  built up 
that particular machinery'  o they 
not have their fingers in the pie?  I 
agree with my hon friend, and I am 
not at all in favour of controlling the 
retail pi ices, 01 what is called control
ling the retailers.  Nevertheless,  we 
would like to know what steps Gov
ernment have been  able to take in 
order to see that these mill-owners do 
not play any kind of a prank or trick 
or whatever it is through their own 
agents

Shri A. P. lain We are now selling 
at the controlled prices, to  anybody 
and everybody who wants to buy from 
us, with the result that the factories 
cannot sell at a higher price because 
we bring down the prices by our own 
sales.

Shri Ranga  I am extremely glad 
indeed for this enlightenment, and I 
am Aire the House also  would  be 
grateful because it is a very useful 
step that Government have taken. But 
then, what would be its efficacy? That 
is what I would like my hon. friend 
to examine.

ib. Beparty-Speakar Not Just now.
He will answer in the end. This kind
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of viva voce discussion should not be 
there.

Shri Ranga This is the parliament
ary way of expressing my view  It is 
for him to Jive the answer, then and 
there.  Otherwise, he can reserve it 
to himself  I have no objection.

Mr. eputy-Speaker There should 
le Vjmething for me also in order to 
fregulate the debate.

Shri Ranga It is for him to ask me 
whether I give way or not.  I have 
been giving way, whenever, I found 
that he was anxious to enlighten the 
House with any additional fact, and 1 
am glad that he has given this parti
cular fact, which certainly strengthens 
the case of Government  And 1 am 
glad that they have taken that parti
cular step  But I would like  him 
also to examine whether really they 
would be or they are m a portion 
effectively to control or influence the 
retail price through the step thnt they 
have themseives taken, and wht.the- 
they have enough stocks m their own 
possession to be able to do so  Be
yond that, I have nothing more to say 
on that point

In conclusion, I would like to say 
that if only my  hon  friend  had 
favoured this House with the amount 
Of Information that he has given today 
and very much more that we would 
like to have, as an explanatory memo
randum, it would have  helped  the 
House very much, and I am sure it 
would certainly have  helped me to 
form my own view of this particular 
Bill as well as this particular resolu
tion.

Shri Paaifrahi While I share with 
my hon. triend the ood Minister his 
anxiety to take measures for promot
ing the export of sugar with a view to 
earn foreign exchange, I could  not 
share with him the assurances that he 
baa given to justify the promulgation 
of this  Ordinance.  I think  if  he 
reviews his own  arguments, he will 
find that they offer a poor justification

for the promulgation of such an Ordi
nance for taking measures to promote 
export of sugar.

Here is an industry which has vir
tually doubled its production during 
the last five or six years  There is 
plenty of sugar m the market. And 
yet, sugar is not selling cheap in the 
market, and the price of sugar goes 
on increasing.  This  appears quite 
paradoxical, but such a rise in price 
of sugar did occur because otf the lack 
of a clear-cut policy on the part of 
the ood Ministry, so far as sugar was 
concerned

While I was going through the Sugar 
Export  Promotion  Bill, I had the 
opportunity of reading the speech or 
rathor the substitute motion that Shri 
A P Jain, when he was not a Minis
ter. moved m the year  1949.  Shri 
Jairamdas aulatram was then  the 
Minister of ood   The  substitute 
motion which Shri A P. Jain then 
mow'i read as follows

This Houf looks with grave 
concern at the unsatisfactory de- 
vi lopmcnt and growth of the sugar 
indu-try in l̂dia and its failure 
to com tip to the expectation en
visaged at the time of  granting 
protection, thereby causing huge 
loss to the consumers .

Then, it demanded

to study and  report on the 
working of the sugar industry, in 
particular,  with a  view to see 
when, if ever, Indian mills  will 
produce  sugar  more or less at 
world competitive prices..

I do not know whether during  the 
last nine or ten years, the situation in 
the • sugar industry has changed, or 
whether our Minister of  ood  has 
changed his views.

While moving his motion, Shri A. 
P. Jain then told the House

Sir, the consumer was fleeced 
of no less a sum than Rs. 6 to 8 
crores, when the Government sat 
calling conferences, meetings, and
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committees, when every housewife 
was worried that she could not 
sweeten her child's milk with a 
pinch of sugar. Government was 
fiddling with committees boards 
and conferences..

These were the remarks which  he 
made then.

Shri Braj Raj Singh He seems to 
have forgotten them now.

Shri T. B. Vittal Rao ( hammam) 
He is not prepared to hear also.

Shri Panigrahi These were the re
marks which Shri A. P. Jain made 
when the great sugar scandal in the 
year 1949 was being debated upon and 
discussed on the floor of the Central 
Legislative Assembly.

Mr. epoty-Speaker Shri Panigrahi 
should be careful, for, after ten years, 
he may come to this side, and he might 
be reminded of this.

Shri Nanahir Bharucha There is no 
fear of that.

Shri Panigrahi 1 do not want to
quote what r. P. S. eshmukh said 
on that occasion. Unfortunately, both 
of them, i.e. Shri A. P. Jain and r. 
P. S. eshmukh, are now on the Trea
sury Benches. I need not quote what 
r. P. S. eshmukh said, and what he 
Said was in even stronger terms. He 
wanted that any mill-owner who had 
made a profit of Rs. 5000 should be not 
only punished, but all his  property 
should be confiscated. He had gone to 
the extent of demanding this.

Mr. epaty-Speaker oes the hon. 
Member want the same thing or some
thing stronger?

Shri Panigrahi Something stronger.

Perhaps there issomething in  the 
saying that history repeats itself. After 
all these 9 years, the same crisis is 
facing us in the sugar industry. But I 
would lee to say that there is really 
no eriah in the sugar Industry which 
necessitated the promulgation 61 such 
an Ordinance. If there is any rise in
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price today, it is because of the hasty 
step that Government took in promul
gating such an Ordinance. As a result, 
the traders and speculators who were 
active got the opportunity and scope 
to increase the price.

My hon. friend who moved the 
Resolution, referred to the index of 
production. In fact, the index of pro
duction has gone up to a great extent 
In 1953, we produced 10.01 lakh tona 
of sugar in 1956-57, we produced 20.20 
lakh tons.  Such a huge increase in 
production was really a marvellous 
achievement on the part of the sugar 
industry.  The evelopment Council 
for the sugar industry has also placed 
the production target for the current 
season, that is, the 1958 season, at 21.5 
lakh tons. It has been calculated that 
the domestic consumption would  at 
best be 19 lakh tons in the current 
period. The production was 19,67,000 
tons up to 30th June and carry over 
from 1957-58 season was 4,28,610 tons 
the aggregate supply with the mills 
comes to 23,95,610 tons. So when the 
sugar stocks as on 30th June with the 
mills were to the tune  of 23,95,610 
tons, what was the necessity for pro
mulgating the Ordinance for exporting 
sugar? There was an exportable sur
plus The hon. Minister said that even 
when there was no Ordinance, even 
when no subsidy was given for export
ing sugar, last year, in the season 1957, 
the Sugar Millowners* Association had 
exported 1.53 lakh tons of sugar. So 
the exportable surplus was there and 
there was no necessity for promulgat
ing the Ordinance for achieving that 
result.

I was svfrprised to look at the quan
tity of sugar which has been despatch
ed from the mills also. If we look into 
that, we will find that there was no 
necessity for creating any panic In the 
market by taking recourse to such a 
kind of Ordinance. The total despatches 
of sugar froth the factories by 91ft 
March 195S were 8,08,000 tom. 1Vjr 
came to 11,74,000 tons by 81st lMqp. 
The   total   despatches   were
18,50,000  by  Mth  June. Thu* the
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stocks with factories stood on 80th 
June t 10,45,600 tons.  So in  the 
market, there is plenty at sugar. Had 
there been no Ordinance, in the 
regular course of supply and demand, 
there was every possibility  of  the 
consumer in India getting sugar at a 
price less than one which is prevailing 
today as a result of the promulgation 
of the Ordinance.

There may be some reason for the 
Ordinance. The consumption of sugar 
was increasing and with a view  to 
decrease the consumption of sugar, this 
Ordinance was promulgated. But il 
we look at the consumption figures, in 
1951-52, the country was consuming
11.7 lakh tons. The consumption near
ly doubled in 1955-56 when it rose to 
19.43 lakh tons.  The planners have 
calculated that at the  end of  the 
Second Plan period, our demand for 
sugar might increase up to 23 lakh 
tons. But even today, when the Ordi
nance was promulgated, we  have 
stocks near about 2 million tons. So 
still we have plenty of stocks with us 
There was no necessity for us to go 
into the market and create such a scare 
which has resulted in speculators and 
hoarders keeping to their stocks and 
creating  an  artificial scarcity  by 
increasing the price.

I may just refer to the exportable 
surplus.  It has been calculated that 
this will come to 3 lakh tons. But the 
figure the Government have decided 
upon is 50,000 tons.  So out of an 
exportable surplus of S lakh tons—a 
figure which has been calculated by 
the experts of Government themselves 
—only 50,000 tons were set apart for 
export  It was  not such * a huge 
quantity. It was only 2.5 per cent of 
the estimated production. The quantity 
which we have fixed for export is not 
Mich a huge one s to call for such an 
emergency measure.

1 would like to submit that the 
upward trend fe 'Sugar price, though 
•urjwisiftg, is because of the policy that 
w*s twntM by Government. Gorem- 
meat ̂pursued this policy not of its
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own, but the sugar millowners have 
actuated and rather influenced Gov
ernment to take to such a policy so 
that they can pocket some more profit.

After the promulgation of this Ordi
nance, the price of sugar in various, 
parts of the country has increased by
2 to 7 per cent. So far as Orissa is 
concerned, it has gone up Rs. 1-2 to 
Rs. 1-4 per seer. It comes to about 
Rs. 45 per maund. So if the ex-factory 
price has been fixed at Rs. 35 or Rs. 36, 
the consumer is paying Rs. 5 to Rs. $ 
per maund more. It is because of this 
upward trend that the Reserve Bank 
of India  took recourse to credit 
squeee. The hon. Minister has refer
red to that. The directive of the Bank 
says that the price of  sugar has 
shown a rising trend during the past 
few months. It is not that only ia 
the month of July the consumer has 
been paying a greater price for sugar, 
but as the directive says, The price 
of sugar has shown a rising trend 
during the past few months despite 
the fairly comfortable supply position. 
It is because of the tendency of the 
trade to withhold stocks. Though it 
has taken recourse to the credit 
squeee, so far as retailers are con
cerned, the Reserve Bank has not been 
able to control the retail price. The 
hon. Minister has admitted that though 
Government are in a position to fix 
the ex-factory price of sugar, they are 
not in a position to control the retail 
price and they are not going to resort 
to any measure for this purpose for the 
present  But the sugar  millowners 
have their own agencies and they 
know how to take profits whenever 
they want to put the Government in 
any critical situation.

I would like to submit that  the 
Government have bfeen waylaid by 
the sugar millowners as Lakshman was 
in the good old days of the epic 
Ramavana by the golden deer which 
came across his path. With a view to 
earn foreign exchange, we are going 
to catch at anything that comes to us. 
The amount of foreign exchange that
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we are going to earn is only Rs. 2.25 
cToree and we are going to suffer a loss 
of more than Rs. 3.5 erores. That is 
how the sugar miJlowners have put 
the Government in a position from 
which the government cannot retract. 
It is because in previous years they 
exported sugar at their own risk. Once 
they created this market they came 
upon the neck of the Government and 
said ou see the achievement of the 
Sugar Mills Association. We have 
created a market and if you do not 
come to our help we cannot export 
sugar and Indian sugar will lose its 
world market  In this way, Govern
ment has been rather beguiled to take 
recourse to such a step.

Though I have full sympathy with 
the measure* for exporting sugar, still 
I cannot appreciate the way the Ordi
nance was promulgated  I feci Gov
ernment has taken a hasty step which 
was not necessary and which has gone 
to the detriment of consumers of sugai 
in our country.

Shri A. C. Guha   Mr  eputy-
Speaker, Sir, I think there is hardly 
any difference of opinion about the 
purpose of this Bill. I for myself do 
not object even  to  the  Ordinance 
being promulgated, particularly, when 
I see that the Government took certain 
steps almost immediately after  the 
Ordinance for the export  of sugar. 
There is hardly any ground to take 
exception to the issue of the Ordinance

But there is something to be said 
about the sugar industry and the man
ner in which Government is handling 
this industry. Today the hon. Minister 
has given a good conduct certificate to 
the industry. I do not like to embar
rass him by quoting what he said in 
1949 while he was sitting on this side 
•long with me. But, I hope he would 
recollect that he demanded an enquiry 
and the enquiry was conceded by the 
in la ter then in charge, Shri Jairam- 
das aulatram. I hope he must have 
refreshed his memory, before coming

to this House on this occasion, by 
going through the relevant portion* 
the report of the Enquiry Committee. 
Practically, on all the charge* that 
one-man committee found the industry 
to be guilty.

They charged extra premium over 
the price they sent out sugar violating 
the freeing order of the Government 
they smuggled out sugar to Pakistan 
and, in the ultimate, they informed 
that there was a shortage of sugar, artd 
so no export of sugar could be allowed.

Sir, I do not like to read out the 
relevant passages The time you would 
allow me wont permit that  I think 
the findings of that enquiry cofhmittee 
would have, at least, made the hon 
Mim.sti'i think seriously before giving 
a pood conduct certificate to the sugar
mdusti v as Mich

Sugar pioduction has gone up  It 
ha-- prac (icall gone up by 100  per 
cent  That is credit foi the industry 
But. they did it for their own interests, 
for their own profit  And, I do not 
think, for that reason the nation ot 
the consumers have very much to be 
grateful to them  That is not much 
point for them to get any certificate 
from the nation  Any other capitalists 
—even foreign capitalists—would have 
done that if the proposal would give 
a dividend for the amount invested.

The hon. Minister has just now 
quoted that they have been  getting 
only Rs 2140 for Rs. 1001- sales. But 
that does not give any accurate picture 
of the industry. The profit that the 
industry* has been  earning on  the 
invested capital would give the correct 
picture.  I think, one gentleman on 
that side quoted some industrialist 
saying that the industries are earning 
8 per cejjt dividend.

Shrt A. P. Jain I am in a position 
to give the figures if the hon. Member 
wants.  The gross profit allowed is 
I per cent and, after deduction of 
income-tax it comes to 4.8 par cent
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Shri A. C. Gob* Anyhow that is
the income they make on their audited 
accounts of their companies.  But, I 
hope the hon. Minister knows that they 
have many other devices  to  earn 
income.  They employ  their own 
Belling agents they employ their own 
distributing agents and earn commis
sion. I think it is a sort of menace 
practically to the entire industry of 
India that the whole panel of indus
trial set-up is more or less controlled 
by the manufacturers.

Similar is the case in the jute indus
try.  The millowners or their own 
nominees are the procurers  of raw 
jute they are the balers of jute and 
after the jute goods are manufactured, 
they or their nominees become  the 
shippers or exporters also  So, that 
is the position and whether 4 8 or 4.5 
per ccnt is allowed is not of much 
OTnsequence  But the mam point is 
the control they have over the entire 
industry and the various ways they 
have earning profits

The enquiry  committee of  1949 
found out that they sent out sugar in 
contravention of the freeing order of 
the Government the committee found 
out that they charged higher prices 
than was allowed all these were to 
reap extra profits.

In the present case also Government 
have admitted that immediately after 
the promulgation of the Ordinance the 
sugar price went up by 2 to 7 per cent 
Who reaped the benefit? I think they 
might not have shown this increased 
rate in their account books* of  the 
factory.  The enquiry committee  of 
1949 also pointed  out that  their 
account books were false and did not 
give the correct picture of the trans
actions that those  companies  were 
having. So, this 2 to 7 per cent higher 
price has also gone to the pockets of 
the manufacturers or some of their 
nominees. And the consumers have to 
pay this higher price.

139 LJ8.—S.

ted that, as on the previous occasion, 
on this occasion also some of the 
manufacturers have not played the 
game—I think this is the language he 
used and that some did not stick to 
the promise of not raising the price. 
Even after this, I cannot understand 
how he can rely on this Sugar Mills 
Association to be the export agency.

The Sugar Mills Association is just 
a metamorphosed form of the Sugar 
Syndicate of India.  (Interruptions).

Mr. eputy-Speaker Order, order.

Shri A. C. Guha I think the story 
of the Sugar Syndicate of India is 
known at least to the older Members 
of this House, (fntemtpticm).

Shri BraJ Raj Singh Very well to 
Shri Jam

Shri A. C. Guha Very well to Shri 
Jain  So, I do not know why he has 
selected this Sugar Mills Association 
as the export agency  I shall come to 
that later on

Shri Mahanty ( henkanal) Because 
they are experienced in exploiting.

Shri A. C. Guha The hon Minister 
has admitted—and we also find from 
some report—that last year the indus
try exported 1.53 lakh tons of sugar 
without any government help or sub
sidy. Why just in one year there is 
an occasion for this great gap between 
the world market and the Indian cost 
of production9

I find from some report—the figure 
is given by the Minister in sterling— 
in Indian currency Rs. 420- is the 
cost of foreign sugar and Indian sugar 
costs Rs. 750 per ton. That means it 
costs 80 per cent more. I do not know 
whether the Minister has got the entire 
cost structure of the sugar industry 
examined by the Tariff Board recently. 
It should be done annually. Unless 
that is done, you cannot be sure as to 
the actual cost of production. I wish
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the Minister may get this thin* exa
mined. It will help the Members to 
understand why one year ago, the 
industry was able to export 1.S3 lakh 
tons of sugar without any Government 
subsidy and why this year for export
ing only 50,000 tons of sugar, so much 
Government subsidy is necessary and 
at (he cost of the consumers.

Shri  Satyendra  Narayan  Sinha
(Aurangabad—-Bihar) That is because 
of the world prices.

Shri A. C. Guha  Why  this  big
diiference in the Indian price?

Shri Satyendra Narayan Sinha The
Minister explained.

Shri A. C. Guha He has not explain
ed why our cost of production should 
be so high. That is the point which 
should be examined by the Tariff 
Board.... (Interruption).

Mr. epaty-Speaker Order, order.
Time is flying.

Shri A. C. Guha Sir, time is eternal 
but life is short.

Shri . C. Sharma (Gurdaspur) He 
is a philosopher now.

Shri A. C. Guha  One has to be
occasionally.

Coming to the Bill, I do not know 
how he has accepted a new definition 
of the term owner. I think it would 
leave some lacuna.  He could  have 
accepted the definition given in  the 
Industries (evelopment and Regula
tion) Act or the Mines Act. There is 
Alio the definition of 'occupier'* in the 
actories Act. He may have accepted 
any of these definitions instead of this 
definition. I am afraid that this defl
ation would not cover some of the 
categories of persons in charge of these

fltel A. r. late Will be kindly point 
that otitr

Shri A. C. Guha or instance, the 
managing director may not be covered. 
Anyhow, that is a point to be decided 
in the law court. I know that he must 
have been told that it would cover 
that also. But I do not know when a 
definition was accepted by this House 
and the Government on a previous 
occasion and put in  two  or three 
enactments, why a new and combrous 
definition has been put here. That 
definition was much simpler.

Then I refer to various provision* in 
clause 7. I for one have very serious 
objection to the provision that if  a 
factory fails to deliver the required 
quantity of sugar, that factory  will 
only have to pay an additional penal 
excise duty as m clause 7(1). If it is 
necessary for the factory to surrender 
certain quantity of sugar for the pur
pose of export jt has to deliver that 
quantity. There should not have been 
any penal excise, thus allowing  the 
company to get over the directives of 
the Government. A similar provision 
has also been put for the textiles 
industry- I think it is morally wrong 
and it encourages violations of Gov
ernment order also.  I cannot under
stand how a company can evade pay
ing excise duty on any quota to be 
delivered to it and why the duty is to 
be realised later on as in clause 7(3). 
Under the present excise  rules, no 
quota of sugar or other articles which 
are subject to excise duties, can  be 
released from the godown or factory 
without paying the excise duty.

Coming again to the export agency, 
I am not satisfied with the explanation 
given for not taking the State Trading 
Corporation as an export agency. It 
is a Government organisation which 
has been set up particularly for the 
promotion of export* and also tor the 
import of certain articles. I also do 
not like the provision in clausa 8(2) 
which says that notwithstanding any
thing to the contrary contained in the 
memorandum or articles of assodatloe 
of the company as the caw taayfce, 
the company may perform all wA
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functions. I would draw the attention 
of Pandit Thakur as Bhargava to this 
clause. oes It not mean that by this 
elauae we are amending the memoran
dum and articles of association of all 
the sugar mill companies They may 
not be exporters according to their 
articles of association. But by th's 
Bill, we are amending the articles of 
association and allowing them  to 
export sugar  In the export licence 
policy of the Government, 1 think 
there is something like an established 
exporter  Usually, export licences are 
not given to those who are not estab
lished exporters. I do not know why 
these factories should have been given 
this facility. It should have been done 
through the STC. With these words, 
I support the purpose of this Bill and 
I think that there should  be  some 
modification m certain clauses
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nft th ? n̂ft aft * k?t fa

Tf*   *T W*T  f̂aapT f*Rff

vt  form im    1  sfrran 

tn  f* *   fa wr  ? **r

h w IV m   *t *m ptt r  srff  fim 

wt 1 psm  *n*pr ̂ktw fwir
   j?r *  ?rra  wn  *t  p w 

w i ^ ret   rrv   ĵpir ttr   vnwftr 
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fa  W  WH*I   *T   I?H   i l̂   fit

TfT 'n r̂vmmfî r   ?rm 
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^WV ut faffft g rRhmr   i w* 

Pm it vtf  siWĴT rŵ  itn
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?T T I W i2fy ̂T tft ̂pr̂PIT  I
aft  ? fm H f   fe??ft 4  *TS3ft   **fr?4  t,

4  ît *tt ik s stpt   4t*d4  ît *tt ik s stpt   4t*d 

S 4   f  1  4  n ppn snw t  

vtwrft VT *? fnfTRft it iPTf 
m̂ WT H?t ,  3*PPt  TTfoft m̂ WT H?t ,  3*PPt  TTfoft  

vtf m?Tv fift —w  
ftr $iTTt arpTt ̂ rTTT̂ T*?m  ̂I 
wnx *Tff  TT   ̂ 5m   ir̂TftW 

t*rT tt *rm tt W*t   t, 
?ft Tt an??   fr r̂r sr?ft 
jt ?ft 2Rm  pr̂ mr W

sr fft 1 W *rrer  irft   
*f*ft ftp   ̂  fŴfinr
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Shri Natuhir Bharucha Mr. eputy - 
Speaker, Sir, I rise to oppose the Bill 
not merely because it has been intro
duced after an ordinance  has been 
promulgated,  but because the very 
subject-matter of the Bill is such that 
a little analysis would show that this 
step should never have been taken by 
the  Government.  The  need for 
foreign exchange is there,  but that 
seems to be merely an excuse in this 
particular case for promulgating that 
ordinance.  When the hon. Speaker 
was pleased to call upon the hon. 
Minister to justify the promulgation 
of the ordinance, he said the justifica
tion wag that 9,900  tons of sugar 
earning Rs. 50 lakhs of foreign  ex
change was exported. Rs. 50 lakhs of 
foreign exchange is just enough for 
this country to last for six hours It 
is not even worth mentioning  for 
that to have promulgated the  ordi
nance is an abuse of the ordinance- 
making power.

We are depleting our foreign ex
change resources at the rate of some
thing like Rs. 3 crores to Rs. 4 crores 
every week.  That is only the loss 
over and above what the exports pay 
for. How long is this Rs. 50 lakhs of 
foreign exchange going to help  us? 
Earning foreign exchange which will 
keep the country going for just six 
hours and this is the justification for 
rushing through with this ordinance.

Apart from that, why  was sugar 
selected as the subject-matter for ex
port promotion? I shall tell you why. 
This seems to be nothing short of a 
racket of sugar barons to exploit the 
country. What type  of  commodity 
should be selected for export purpos
es?  Not the one where the differ
ence between the world market and 
our cost of production is Rs. 10 per 
raaund and more. Surely .there must 
be some sense in selecting a particular 
type of commodity for  purposes of 
**Port  promotion,   I  do  not 
**y that  that particular  com. 
awdtty should have a monopolistic 
po*Wt In the world market, but 

it should have a predomi-

JExport Promotion 
Bill

nant position in the world market. 
Also, the export promotion should not 
be at excessive loss to Government 
revenue or national income. The com
modity to be exported should have a 
large exportable surplus, so that the 
internal domestic market is not dis
turbed.  As I said, if the diffe
rence is so much as this, then it is 
futile and foolish to select a commo
dity for the purpose of export, because 
you are making  sacrifices  without 
getting any substantial return.

The difference between the world 
price and our cost of production is as 
Rs. 10 per maund, which means very 
nearly 30 per cent, of the cost of pro
duction.  I ask, who bears that bur
den of subsidy, because the exports 
have to be subsidised?  Either the 
consumer pays it in the form of higher 
prices, or the cane-grower pays in 
the shape of still lower minimum price 
or the Government pays in the shape 
of loss of excise duty,  income-tax, 
corporation tax and so forth, or the 
factory owner pays in the shape of 
lesser profits.  The Government has 
decided already that  the  consumer 
must be made to pay it. What is the 
justification for this? They say that 
we are earning foreign exchange and 
we  shall  export  50,000  tons.  It
is estimated that 50,000 tons will earn, 
depending  on  the  price,  foreign 
exchange  worth between  Rs.   2J
crores and Rs. 24 crores. In other
words,  the  whole  years  efforts 
at  export,  with  so  much  bur
den to the consumer and loss of 
national income, will fetch  foreign 
exchange which is just enough to
make good the deficit in our foreign 
exchange resources for less thn one 
week.

When that is the case, may I ask 
why this was done? Could you not 
have selected any other commodity 
which has a commanding position in 
export trade, such as tea?  Nothing 
has been done for that, but instead 
sugar has been selected.

Let us consider the position. So 
far as the cane-grower is concerned, 
he gets at the rate of Rs. 1-4-0 tar
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suppJy of cane at the out-centre and 
As. 1-7-0 for supply of cone at the 
mill gate.  That itself is below the 
cost of production, because when the 
prices were fixed, an under-estimate 
was made for every item whether it 
is agricultural machinery, or irriga
tion rates or cess.  When the price 
•was fixed at Rs. 1-5-0, the Govern
ment said it would give the cane- 
grower one anna per maund as profit. 
But actually what happens is, when 
the mills buy cane after May,  the 
prices slash down to as low as 12 
annas, because they say that  cane 
after the month of May does not yield 
so much on that basis, this is done. 
Not only that. In Bombay, as my hon. 
triead, Shri Jadhav tells me, some of 
the sugar mills take a deposit from the 
oane-growers to the extent of Rs. 10 
per ton, so that he may again go there 
the next season and supply cane.

internal resources equally important 
for the Second ive ear Plan? What 
does it actually come to? In   par
ticular case it means the devaluation 
of the rupee.  or the same amount 
of rupees, you get less  of foreign 
exchange in effect it is that.  And 
whenever there is devaluation of cur
rency, it is the consumer who pays.

What is more, for Rs. 2 crores Of 
foreign exchange that we get, what i* 
the burden that is imposed upon us? 
It has been stated that because of this 
export, the price of sugar will  be 
increased at the rate of 50 nP per 
maund.  So it will come to about 
1 nP per pound. Every time the con
sumer is made a scapegoat and they 
say it is only 1 nP or 2 nP and so 
on.  I ask whether the time has not 
come to follow a more enlightened 
policy.

Shri Bisbwanatli Roy  (Salempur) 
Are there no unions of growers?

Shri Naushir Bharucha  I  am
taliung of Bombay. Nobody cares for 
the consumer and the  cane-grower 
and these things are done. The only 
two interests which are safeguarded 
are the Governments interests and 
the profits of the mill-owners.

Now, where are we going to export 
thif sugar?  It has been stated that 
the Sugar Mills Association had built 
up jts exports at various places like 
China, Malaya, Burma, Ceylon, Iran, 
Inq, Saudi Arabia, Sudan and Bast 
Africa. These are the markets at 
which these exports have been built 
tip.  The excuse on the part of the 
sugar barons is this  unless Govern
ment does something about it,* our 
( port market would be lost.  What 
It the export market? 50,900 tons. or 

aw we paying? or every 
msuad that we export, we are getting 
$U. 19 less.  In other  words,  our 
ttttattl income is poorer for every 
maund of sugar that we earport. Sure
ly, if the hon.  Minister says  that 
foreign exchange is useful for  the 
Second ive ear Ran, are not our

I say that the scheme of the Bill is 
basically wrong for this reason that 
they have adopted a wrong policy and 
taken a wrong commodity  for  the 
export market They keep on paying 
for it and make the consumer bear 
all the burden. The hon. Minister is 
not justified in doing that. Why has 
a wrong commodity been selected for 
export promotion? My charge against 
the Government is that they  have 
done so because of this racket of the 
sugar barons to exploit the consumer 
in which the Government willy-nilly 
helps.

So far as the scheme of the Bill is 
concerned, I should like to have • few 
more facts. Apart from the constitu
tional objections  which  might be 
urged later on, apart from that, the 
first point is why this export agowp 
has been created? Why should it be 
in a monopolistic position? Why riiouM 
there be onJy one export agency? Why 
is export not permitted by other*? Its 
second point is how are the profit*of 
titis export agency going to be utilised. 
iidly, we do not know what it la 
the Governments mind mUk Hpwl 
to the payment of price to the fectocy
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TOT TT, VT3ĤT *f PT*T  5T ̂

4 ̂ ft an̂ rr 1 ft*ft  far-

dfn g*rr ̂7 i( xftr to  n f*r̂ *r? 
 *mt tr̂ft fen   r 1

twt fT?r̂ftft fa f*nrt ^wr̂i 

CTTt STPft T̂f̂T Aw f̂ RT
T̂PTT T̂fk*T fmr 4tfdl  TT  fa

fRT̂   T̂ spt STT̂T   ar? arpft 

vrfav. fan   T?r *r fa pro ̂ ptt 

srrfa? ft ̂rprr ̂ tf̂  1 ffpfr ftnr  *r 

r? 'forarr ipr f̂nrr   $ fa ?pt fhtt 

infae  m, g*r r̂ rt T̂fr 5nw 

m xftr   ptht PS 9s 1 faffat 
WT ?TPT ft?TT ft, f*T **TT ST*T   ft, 

f*rrft   wi ft, ?m+i  Till

iqfr rr xtr* WfT swrar vft *rr ?ft *rri
VT̂lf Hft fTTrTT TT I fR̂  Vt ?W

2m fctft ft,  *?r *s?rft vt

f 5 ft ft *TT *ft 3f ̂PTT *f*W ̂T

 ̂  jqff 7ft 1 vtvtt f?r ?fr   2m 
f̂vRT Miff̂ tftr ̂ r viwi 2m fira 
writ ft ?ft *f m nx  5 armt ft 

ftr *rf ̂  ̂ wft fa ?wi f*rr rar 

*iyR TT art   qfmr  ̂m ffJTt 
qr *ti?it 1 wrvtwrvt h vt ̂ r 

f WilHffT t̂p tot ̂  rm 

fim *m  $ ft w$ fp̂  ft amn  

trtr vf   it  aim  is mm 11

W f*W WTWt *T TT TTT STWWW WTw

srrfae f*w armt Iff***'- m*rr 

3995 Resolution, re

aynrrr   n̂ ̂ ftT fa    ft 

fft ̂ fat ̂fr fâ   rf   t 1 
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n fa f 5T w ?pf ST ̂ T vnr  ̂

ft* fRT̂ fHT̂ ̂ *1 *T 

twt rr ?i to 1 r̂ 3nr f̂r ̂r 

fan̂ *t ̂  t̂ f̂ rqT̂ ffâ rat 
f*rm 5Trr 1 ?  , n ttm

*? * TfTtrT̂ TrtT5TeftqT 

ptt fa?RT ror ^ ffrr  ^ ft 

* 7?rr ̂ 1 in

ti w tt ttap? firr̂ ?ifr for m

T̂rTT TĤ T ̂  2ft JTR̂T v  fariT 

w? frrVsr * 3 h tt wrnf fr 1 arr?̂ ̂t

jrfj f̂T fan̂ frt T̂r ?TT ̂nPT *T̂T?Tr

?̂fr   T̂n, 5̂T 5*?r ̂ ft Pte

far?T  I 3T9 CTTft V̂r   $

fa ff*rm 3f ̂nrr̂r $ •̂*ft ̂fr fr*r st* 

*rr?,  ??ft ̂    t ?ft 1m7  *r̂f

• ?rrf JTTWfTT sfTĴT dV JTf ̂jpTT 

fa ̂nrr   f*r n̂ t- ̂ ft far̂ft t 

iffr jn to tt irar fwrr t, r̂mr qr 

wtt tt    ftm ft, sfa m̂pt ̂  

?̂rr ft wtT ̂*rr  vh farrsrr w 

nPTTT HT nr?TT ft ifrr ̂ BJ 5 ( ?ft 

ft?TT ft, TO*ffa -fr ft̂  ft I f*T rftsflf 

f*PT   VuRpm if V̂t ?TTf 

rir  t ft 1  gint -nf f̂  

 fa ?pr rr̂ ?PT̂ f wrfjf? 1 

A   fa TT WJ* WTff? 1 Vf

fam vpi 1 fa  ̂Jrfa f*r tjit trvy 
t art rfr ̂   for frr 7f   mfr 

* itt atwt̂ir

f nft ? *• firnnr  ânflr t $rot 

ifg wm v̂n**nsT ftrw wwrrf 

flr ffttTT t rc t̂rrf ̂*pk̂ wmrr ft 

wpwt 1 i w *m ifvr f pv
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3999   Resolution re   20 AUOTJST 1868 Sugar Export Promotion 3000
Ordinanc* and Sugar 
Export Promotion 

BUI

[sft pnj**raTj 

ftwr  1 Pm spT *5 m  $ ftr afr 

*mr 3*vt ft*r ^mrr    • *f

^ mnr  3*m ,ft 1 A wpTifhr 
*bft 3ft *r l̂*tt  firat A ft̂rft 
trfsftrtwft I xfn  ?̂ft TOT T* 

fT cW TOT I 97VTT , 3ft ftr

 *̂t t, sftrwcm ̂fft *?r*  fa*, *f

SSfT V m* far TT TT̂rsr Mt*5M W MI 

3*    v??* ft*T* ft

f, ptt vrhrrf ̂   fu aft   r̂  

fa*T  p̂pt  **t  Tfrrrm  prc   A 
m *t*t  *tar *ts* *t *t S3*t 

*rrf*r   *n* 3 tot fa*r fro $ ft? 

*rŜ ^T3r *rf*f? ft *$r 1 ^ m r^  

fr WTT  W    fa*TT TT   S *ft 

*T* TT, wrc q̂T tTap?r  * Ŝ ft 7*TCT 
fcvsfTr *? ft? ?* ? *0  f mw *r tft 

tn* Tr t̂kt **r f*r arr* ?ft srfasr 

r Br t I *PT TT-1T $ fa* *rf 

fv v ft5*fm ? ̂ o vsrro *̂ *3nr* 

 ?0 c *To   ft*T *T*T I

?*  ffJfRTT* Vt Vtf 7TT* ̂ Tft ft*TT I 

f̂ TR Vt 'TT* ?TT ?T* fTPTT 3f* STT* 

*?t r̂ftrtTft **ft I *ftr UTP3r 5T*T N 

**ft *T̂r*q̂ft $ 1 **t

* ft?er*r  Tfr m*m *rr, fr?j*r ft* 
f**r mwf pt vfa. fa*r*T *mr *r$*t 
prf   ?ft ̂ r*T*Tf?* 1 *fe^*t 

wfav **t f*̂r ̂tptt f tftr f*+ for 

I W    *$ ̂ T r̂fiw  ̂fT 3nw 5, SP 

 4*T*IT *̂f VT̂, ?ft *  3̂TT ̂ft 

f*f T WR HHI VTtf* TV *f îrahfiTf 

f

art 5j*rc   f *r mu f,   

asqfr W 1*̂*  Jff vf*T *nprr
VflffV 5T**  Jfjff f, *W *̂t

vjpft   * rttffa ?*

WTflfWfQff Ww'l I w  Rff 

'ĵW 1RTWTWT f ftp f* f*V* 

r̂wr f̂r Pw

fife $*t ̂5R Wtf   f̂t*ft ^ I

T*̂trjp wt -Trft- 95?Tr ̂ 1 nfr tn*̂ 

m f Nrar fv* t *t ? I * 1 w* vr vt[ 

fcftr* ft? rr* vtf ̂ft

*nf, *tvr   r̂ftvr  wrA,

*ft  ti 55.  f̂tf*  wfrft 

5j*r  t  ft r̂* ?t*  ?ft* 

yyt ?* T ̂r yk 1

 ̂̂fTTT aft v?t5r frr ?tpt t  * 1 

*t *Tft *q  *Trt ft *Wt  

ftr A tot  wr ft *f vr 'TT [n 

*T* TW *tr ** fti*t vt   ft*T 

STTT   ̂rft ̂ HT f*P T?*vt  ftw ftrff 

r̂rf-r̂t ̂  *Mt ft sn̂ft f 1 *ft f* 

ft*ft vt Tfr-ŝmr̂  to  ftr* ̂  

r*$ WTfĤt  ̂5TTT rf*T   ?ft 

^msT* r̂ft̂rr jft vftwvT, *? 

^mn r*, ?htt th spt it  mx 

ft *Tfr t Tt *fT*TT5T*?̂ 5

?no ft   ar* ft vtf -jft fWt  * 

**   tft   TPT * *A WTo vft

5fft ̂  1 

w  **   far* r̂nft ̂t 

ijww ftm  ̂ *̂t *tt xm f̂ti* 

rtrftpT?ft*t PT̂ rr̂ tf*m?ft 

ift ? 1 flfaart ?ft* wf̂ t vr

W?T ̂5T*T ̂ T? f   *T*rftnft

srtWT ft̂r 3?r*? 1 ̂

n* vt frnpe w* *t WT v* fwr 

f̂3m TPT tw ft? f* i*w ar̂cr 

n ft 1

ft wmfeft (f?ra*5T)  w*w 

*ft?f*, (fWt  qrwift̂ TC A ftrsw  

iwtv m i*rft rft uttiif rwf ̂ ft 

ftr* *mr arrrr rwrf rr 'fft

nTRT TT**T*TT f I tWff M WIWu W

*bt fif* *sp*    vcvrt ̂



30dl Resolution re   26 AUGUST 1958 Sugar Export Promotion 3002
Ordinance and Sugar

*PS*1$V 3TPtt falT7 T̂ A WTIT

ttt trfiw * swrcr tott $ *mr *$ 

 ̂few   rvhr  ̂ f ftp

P̂RWTT   ̂tftr 3ft W$ ̂T- 

fa$ t 3*fa ITTT W   *T PT̂ V' 

wr̂ ifrm fa  faftr ft

vvuriftr *rt wrft jpt  fa? wt 

*rf ?   rr n ft ffarr 

fajfT $ fa *nter tftx rf it  jppk  

srarT ftrerrf S *ni n fa vrf?  

*Tf?refa vapmr WT̂fâfar wtt̂t 

wrttfain w ssr *r*nr ** fa ms 

ffr̂ pr̂  trsT m rfi*   mtfr 

psfwr ir vm 7ft m ? *rf vt wt 

ts* frffaT   5* ft s*r 
 ̂r̂r fav̂  r̂fppr fain *t w i 

m fan *rft    ̂ t fa ,ft
w f mw ^ i  fair fâr 

irraw m tfT Tffa  m  fâr- 

vn   pt frft   wfa5 nfr *fr

tfr SPT *ri fâT  TO ̂ fjRT   

ffTTT fa* ?T* V 5TTT f̂t  fcTO VT*t 

VT   fain IRT,  ^ *Tf  T̂T

*5  ̂ R̂ TO *T$ JTm ̂  f̂VPTT

*rt ?t fr*fT to nit $ 1    fR

JTTfrfaT ffT TO   ifi?   *TT fr̂TT

art fa **fa  w srrrr *ft

*rvtt v srfa rrn r? 

to art   *t?tw  renar 

ft ft? ffcft w *g $ fa m ̂f ** 

hxvtt 3 ft  farcfa  r̂i

fajfa 5TCR5T   fam TT tf    

*nfw1   vr fanfa *ro
vr iwwt favr rr gw *nw uv,̂ ̂ 

Uo ̂JTTT rn Wr  rf

*ftr 3̂Tft UT̂ WQ$ f ill 5tW  f̂ f̂f 

*ptr  snfSw ff ̂   tp? wr ̂rr Tft 

wff flw  faiifinwf^yrf

IWR

Export Promotion 
Bill

kdd   aR3  0R3k̂ 3̂ kd33 

ac3?i8?kdkk̂ 820 k̂ d 3̂ 0a 8  c  

W TOW  ?TWT fWfCT fâ *W

8k ?33 k?3 c 3 ?k̂ ?k3?33 stfst̂  

,ft ipnmr fam htt  ^   ^

nvfr Jr aqpr  f 1 *rt*t    fa aw

33k̂  ?rft nft   3c n
SJd3k̂ V3ka3  3   R xfn vmm
T̂ ?T 5T   fâ ft *T3TT af?t -*ft JTTfar $ 

wwrft  fV  rfr  JTT5TT  ̂f*T ?TcT ̂

wwifl pfr *m?ft fa ars ft  

fsm̂T *t (TOT m ?T xftr   k(V 

s*t rT *r fa fa m vrrHtofrel *r f̂gfr 

*t i m * nm stht 1   wrr 5rt nft

g dk̂ R3 k̂ 3R e k̂ k 3kd I3 ?I3

 Vr sft   frprtrT

   ̂rtr ̂ st a    m nc

rra 1 Ht wvpj  ?fst It fa 

H Rkd *pt tst H k g H

2l d k̂?i   8Ra kk̂ 33

farrr f fa crantsr   anr ffr syrO

fvm *nrr   ^    *hj m 4

fvTTTTn 8T3T VT *TTT ô T̂Tf *Pt

1OTJT WT I  tT? 5TWT T̂?m 

fa  spft   nt 7  TOT

ittvf 2̂r to   r̂ R n  ?pto

*ft fa  scrwrr̂r 5TTTt TO

f̂r  t̂ varrai Tramr 1

TO    T̂T5T n WI ft Tt̂fV

 ̂r*r ̂t*r 1  ?nT̂ ̂ wr  vnr7  

4 nv  rt jft fwrffT ̂ 3*m 7TOT It

kkd  3k̂ k̂Idy3 I3 d 83d3 *.   -
*TMfH P fa$  fâ

ld  H 3y SR i?d d 1

qfc trmt̂T ?33kd ̂rr vtwpf tt 

W7VP  n fan fa?r?*RT

 ̂  ̂W VOTTW   ^

  TO ̂ T 

sr   ftw   *nff ~ssm ̂rr

vmuT rr ftfan r  ̂̂  ̂   *wr



3003  Resolution re   28 AUGUST 1888 Sugar Export Promotion 3004
Ordinance and Sugar

[ft

r   q ft rm    fa?  

9  f  1  4   4 *   *?t 

*m ̂ 5̂  w* 5$ star ̂  fcsr  1 

rtv if  ?  *q q  v  o tt   ^ftift fror  T t̂ 

t   wqffar  nq   ?T t   tt̂    n̂rr   fcrr 

fir a    t t    srrfrr m    far grw ft  *?t 

w?r̂  an  3TRT 5R5   ̂  q-?r  ̂t stm t 

y r t o    fa q  w raw T 

fr ̂q  im  jtr t  vrrfsw 1   * f wr̂rr 

*r *fft 33 wr 1 v* w g*rrr ftnrr 

1VTT  far ̂Rt   f p m r   M  - rrrvrr 

JR  ̂r    ̂ t 1   xfsft'   q  ̂irq    ^

^ft   *RTar   ̂    ̂  H t  r̂r  ffHTg^n  ftrm 

*ftr  q̂r *w fw  n?5rr fvrnr

*7 flf ??nft femqi sftrft  *rtr

?*   im r   ?n m  n̂n  f   far m 

1TW 4    ?Tf3T  rwrar   ?T*?TT  t   I 

4 SPTO3T fT far *rrr *P P f̂rft *T 

rr*r   to t    m  ̂T   ^T ^ft     ̂  3*ft 

fa? xirfr ̂ wrnrn  m  fa q 

rRT   ̂ fr       fanrror sq m . 

 i w  i    ̂ t   * t  r*rqqt  f-3R    far  *r̂ - 

*TTT   raw r ̂T   ̂  J q  t     ̂ft

fa n    *?  fiT err w  ptstht f  far

f̂t̂ft  rrq jt to. ?r*T fm r ?pfr  

   nrf   * t  to^tt  *r?ft   rn 1   * m 

TO 7̂  ̂I  *ftr grpfmr ̂  sn *jfe 

rfo  *ft   7  ̂  ff    ifr  *m m r 

rarwt fr   tt jppvr   ?*t srrT 

V VWil+dT t I

trsp n̂r A rftr frt?5T r̂ m 1 

rr*m 3rf t'   w  *rr ni 

f  t   w    w m  w  e  ft far wt̂ rt Jfrr O rq 

 fâft m *?t -* ?ff snf̂n 

ft fapg *mr   vt sTPorer ft ̂

vtf ?mr ftf nmr̂ t i ?wanw vt
 t.   ̂—.. -.   **—    - A JLĴ
*nrt wTVTTVvr farf*nr,tptT

Export Promotion 
Bill

OTm *t farwrojwTtifri

faRTanfr rm^ f̂t r 

qrt ŵn f̂ n  ̂ ^ft 

f*T̂T *frfw   r̂vr ?rnT v*jmfl  

irftw t   jpr-  ̂ r?* tt vm t  
?mr ̂   f*r?PTT rr̂ , ^ft ct?t vtf

jqft  *rjRTT   ̂ *PR JTW fl̂T T T t 

fir  q? 5T7T   qi  far * W ITO

far̂fcT  5Rf*rf?T ̂ Tffr T rff̂   ftWT-

fT5T  t ft far WT aft̂ft 5T STO 

ot srffTJR  cfr m vr tht 

?? ?TTT 5Tf?T*R St̂TT ̂Tf?q I  Ŵ 5T 

f̂t T 3T*f aPTT̂ ̂  WrTH ̂  OTqq- 

T̂T  ?̂ft  ft 

*W

 ̂ O Tto qtt  oW? rjj?mpr

rcrt an *rq vft ? 1 
f

vtt  wm̂ A  tTwmr 

T̂t f I  fW 5ITq̂ 3 ??qq Tt *fTft I 
irrr  fa r̂ cr?r t far xnpm  nit 
 ^TTSV vt  HPT  ?rft f*T?TT I WT 

tpftt r? xmr T  jttt? r̂r?ft t far

TO   3?TT5T Vt WfHrr HPT f̂ TT

m 9TH ̂ t  TOTT?RT t  far  TO

jfr  3r,-iTif*T   ft  êr   to  arm 1
t̂ ftpr rr?r     ̂g*r r ̂ ftr

rr q?  vrq Tfr? farqT 3rmT t  far ̂f?r 

 *rara t̂  ir^ f̂ar  ̂ftm 1   

f̂âr r*p-   -sfrft  fâtrT

f urtr ̂ r fa W t *pr 

vt   rt  *?nt ̂ ?fr f̂ r

t*t*ft  qft  qf̂rm ifrTT xftx vft
xm  Jf̂t ̂  mpm  far *m  
vt V tfmf  fii t A w*nm $ 
ftr ?t5  ̂ffaf Pfr  f

3ft Tft    g7qT̂ vr TT I SRft

f? nfwv  TOT qT H W

•rprr wrfw. qrr  ift n̂
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ft, fcfâT *TS Vtf ̂  WT fa fTTŜ  
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bitter words in a sugar debate.  (An 
Hon. Member Sugar- coated).

At the ouset, the  purpose of  the 
Government  seems  to  be  very 
innocent, namely, to boost up  sugar 
exports  so  as  to earn  foreign 
exchange. But if  we give  serious 
thought to the provisions of this Bill 
and the purpose for which Govern
ment have introduced this Bill,  we 
shall And that there are many diffi
culties we shall have to face later on.

It is true that in one year Rs.  12 
crores of foreign exchange were earn
ed by  sugar  exports. This  also 
occupies the fourth place in the export 
trade list.  But that cannot be  the 
single reason for pushing our sugar 
into the foreign market,  because  it 
has already been said that we shall 
have to incur a loss of 8 annas  per 
maund which is estimated at  about 
Rs. 1*40 crores, which has to be borne 
by the industry without any corres
ponding rise in price in the internal 
market. But in our experience.  we 
have found that as soon as an Ordi
nance wa promulgated, the price of 
sugar went up by one anna per seer. 
The Government have argued  that 
the price of sugar has been controlled 
at the same time, when consumers o 
to the market to purchase sugar, they 
find that the price has risen. Govern
ment have  already pleaded  their 
helplessness.  The ban. Minister  of 
ood has said that we have got  no 
machinery to see that articles are sold 
at control rates. So the control rates 
are in the interest of the big business
man who gets the articles he wants at 
those rates,  whereas  there is  no 
machinery to see that the consumer 
gets the  articles at  control rates.

If the price of sugar rises, who will 
be affected most?  ran  statistics 
published Its the July issue'of Indian 
Sugar, we find (page 358)

The two lower-incooae groups 
(Re. I to Ba. 100 and Rs, 101 to 
178) aeeotfttt for nearly S3  per 
cent of all families and about 92 
per sent, of the entire sugar oco- 
stgnptkn in value terms*.
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So the lower group and the middle 
class group of persons will be most 
affected by the rise in the price of* 
sugar.  I apprehend that the  mill
owners also will try to make up for 
the shortage in their profit by increas
ing the price in the internal market. 
We find in the editorial of Indian 
Sugar I have already referred to

Sugar prices in the world mar
ket are in a depressed state. Ex
ports of Indian sugar have, there
fore, to be effected at  a price 
much lower than that obtaining 
in the country. This, of course, is 
not a thing particular to India, as 
many of the  worlds exporting 
countries have to sell their sugar 
to the export markets at a much 
lower price, and the resultant loss 
is made good by pushing up the 
internal prices.

So the bad effect on  the  internal 
prices wil ultimately affect the eco
nomy of the ordinary people.

It is of course a riddle to us as to 
what is the price in the world market. 
Sometimes we are informed that the 
prire in the world market is lower 
than that obtaining here. But on page 
289 of the same journal it is stated

uring the month  of  June, 
there was moderate business in 
Raws as well as Whites. But there 
was no particular pressure from 
sellers which would have affect
ed the overall steadiness.

We do not know what is the actual 
condition ft the world market at the 
present moment.

As regards production, we know 
that under the Second  ive  ear 
Plan,  the  production  target,  by 
1990-81 is fixed at 780 lakh tons as 
against the actual production at the 
end of the irst ive ear Plan of 
580 lakh tons, that is, by 1955-56. 
Ibis production has increased 1ft 
19S8-57, that Is, in the first year of th 
ffrixnt Plan, to 869 lakh tons. The 
estimate for 1857-58 has not yet been
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Shri Ghosal

obtained.  But the increase in pro
duction is not due to increase in the 
yield per acre, but due to the increase 
in the acreage under cultivation. This 
is a disadvantage because when we 
want to increase production of food- 
grains, we should not divert cultiva
ble lands where foodgrain cultivation 
can be undertaken to sugarcane culti
vation otherwise, we would be de
creasing the total  cultivable  lands 
under foodgrains.  It has also been 
accepted by the hon. Minister that it 
is not a healthy sign.

A survey was made by the U.N. 
Expert and he  said  that we  can 
increase the yield per acre of •sugar
cane from 30 to 50 per cent, and that 
due to want ol irrigation and other 
facilities  the  yield  is  not  being 
increased. I would draw the attention 
of the hon. ood Minister to this so 
that the question of increase in yield 
may be taken up

It has already been asked by many 
of the hon. Members how long is this 
policy of selling our sugar at a loss 
in the foreign markets and purchasing 
our foodgrains by spending the foreign 
exchange earned to be continued, and 
whether it is a long-term policy or a 
short-term policy.  As a long-term 
policy it is not good economics, as has 
already been pointed out by  Prof. 
Ranga.

As regards the export agency,  I 
would like to submit that the State 
Trading Corporation should have been 
made the agency.  Of  course,  the 
eputy Minister said that the hands 
of the Commerce and Industry Minis
ter are now full and they cannot take 
this up  That was said on the 7th 
May in reply to a question. I should 
My that it is not a convincing reason 
tor not giving the agency to the State 
Trading Corporation. My submission 
'would be that it should be given to 
the State Trading Corporation instead 
of to the Indian Sugar Mills Associa
tion.

Lastly, I would like to submit that 
if Government want to earn foreign

exchange by selling sugar, they must 
at  least  maintain  co-ordination 
between these things,  namely,  (I) 
proper price is obtained by the can* 
growers, (2) proper wages are obtain
ed by the workers and (3)  proper 
price is maintained for the consumers. 
If this co-ordination is not maintained, 
it will not be possible to earn foreign 
exchange or, if that foreign exchange 
is earned, it will not be available for 
any good use to our country.

Shri Satyendra Narayan Slnha Mr.
Chairman, Sir. 1 rise to support the 
Bill moved by the hon. Minister of 
ood and Agriculture and to oppose 
the Resolution of my hon. friend Shri 
Braj Raj Singh. Even Shri Braj Raj 
Singh has not adduced any very cog
ent reason for accepting his Reso
lution  disapproving  the  Ordinance 
promulgated  by  Government.  He 
also feels that it is necessary to export 
sugar this year as well despite the 
fact that the wortd price  is  much 
lower than our internal price. So, 
he agrees with the principles of the 
Bill he agrees with the purpose of 
the Bill but, he has objection only to 
the promulgation of the  Ordinance. 
And. he felt that before promulgating 
the Ordinance the hon. Minister should 
also have seen that the millers did 
not take advantage of the speculative 
price  According to him,  perhaps, 
Rs. 3 crores have already been mop
ped up by the millers by charging 
Rs. 2 per maund higher than the pre
vailing price.

I should have expected  the  hon. 
Minister to enlighten the House on 
this point. In fact, it is a very mate
rial point If the millers have already 
made a profit of Rs. 3 crores, then, 
the case for any kind of subsidy or 
any kind of increase in the internal 
price loses its legs.  So,  I  would 
request  the  hon.  Minister,  while 
replying to the debate, to kindly 
enlighten this House on this point
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As far as the purpose of this Bill 
is concerned, I have found that there 
Is hardly any difference of opinion in 
thin House except, perhaps, on the 
part of one or two hon. Members. 
ven Shri Braj Eaj Singh agrees that 
it is necessary to export sugar. We 
are having a policy of expansion of 
the sugar industry.  The  Planning 
Commission has already set a target 
of 2 5 million tons to  be achieved 
during the Second ive ear Plan 
-and licences for expanding 59 existing 
units have already been issued. And, 
it is proposed to set up 50 new units.

ou will notice that at the rate at 
which the productive capacity is being 
increased, not only will the target of 
2'5 million tons be reached but it will 
be exceeded by a big margin.  Our 
offtake for internal consumption has 
jnot gone so far beyond 19 lakh tons 
or so. Even if we allow a little more 
increase m the offtake, there will be 
quite a good margin of carry over. 
So, we need some sort of flow or out
let for this extra production.  If we 
are not going to provide some sort of 
safety valve by resorting to exports, 
the result would be tha there will be 
glut in the internal market resulting 
in the closure of mills and unemploy
ment, hardship and distress to  cane 
growers and all that. So, it is neces
sary that we should  continue  the 
practice of exporting some sugar 
ervery where.

Last year, as has already been said, 
me exported  S3 lakh tons and the 
mult was that already a scare was 
created in the international market. 
1 have seen In an article that the 
•Chairman of a British firm already 
expressed his fear that the  Indian 
-sugar export constituted a big threat 
to the U..  What was gained last 
year should not be lost this year by 
•topping exports altogether.  There
fore, I wholeheartedly  support  the 
purpose with which this Bill has been 
brought forward.

My friend, Shri A. C. Guha, while 
*Mng the hon. Minister of ood and

Agriculture to examine the cost struc
ture expressed surprise why we could 
not export again this year l'S lakh 
tons when we did so last year. Like
wise, some other hon. friends—Shri 
Vajpayee I think—have  also made 
this point.  But the hon. Minister, 
while introducing the Bill, told the 
House that we are exporting 50,000 
tons of sugar this year.  The result 
would be that we would be  losing 
about Rs. 140 crores.  If we spread 
it over the total internal production, 
the loss per maund will be 50 naya 
paisa per maund or 1  0 naya  paisa 
per seer. If we have to subsidise the 
internal sale, the consumer would not 
suiter moie than one  naya  paisa. 
Really the apprehension expressed by 
our friends here in opposition to this 
measure is that it will operate as a 
great hardship to the ordinary con
sumers.  Government has controlled 
the ex-factory prices but no step has 
so far been taken to control retail 
prices.  The hon. Minister has said 
that there are about two lakh retail 
yhops and perhaps the machinery is 
not adequate to regulate the sale.  I 
would plead with the hon. Minister 
that the real fear expressed by the 
hon. Members here is that the hard
ship that will be caused will be passed 
on to the ordinary retail consumer. 
So, it is necessary to have some con
trol of the retail prices.

Shri Ramji Verma has said that the 
production has come down this year 
by 59.000 tons and has suggested that 
the internal consumption will be less 
by that quantity.  He forgets that 
there is already a carry over of 4-f 
lakh tons and we expect that even 
after having  exported  50,000  tons 
there will be a carry over of about 
four lakh tons. ActuaUy, even if we 
export a lakh tons, there will be a 
carry over of 3 5 lakh tons.  which 
is 15 per cent of our total consump
tion.  Perhaps the only reason why 
the hon. Minister is not increasing the 
export quota is that it will mean more 
hardship to be spread over and per
haps he will have to resort to a mucn 
greater subsidy.
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So far as the export of sugar is con
cerned, I am at one with the hon. 
Minister that we should continue the 
export of sugar and capture the mar
ket So long, we have been depend
ing on three items jute,  tea  and 
textiles.  It was said that we could 
have earned this foreign exchange by 
increasing the export of tea. But we 
have got to diversify the export trade 
also.  We should not depend upon 
traditional items so that if there is 
some difficulty m production either 
here or in the world market, there is 
some instability in the balance  of 
payments. So, it is necessary to intro
duce some more items in our export 
trade.  rom that point of view,  I 
think Shri Naushir Bharucha will also 
withdraw his objection and agree that 
it is necessary to continue the good 
work that we did last year and create 
a market for our sugar in the foreign 
countries. As I have already indicat
ed. in course of time, we will be pro
ducing enough sugar in this country 
and if we are not having some sort 
of an outlet, there will be a glut in 
the internal market and it will mean 
a still greater hardship.

I whole heartedly support my hon. 
friend Shri Jhunjhunwala when  he 
says that while we are resorting  to 
all these measures, it is necessary also 
to look into the cost structure of our 
industry.  This is a valid point and 
we cannot continue to go on exporting 
at a loss altogether. He has referred 
to Indonesia it is  producing  eight 
lakh tons and js exporting half of it 
at Rs. 20 per maund  whereas  her 
internal price is about Rs. 48  per 
maund. et it is not good economics 
M we continue the export at a loss. 
Therefore, it is necessary froth our 
point of view that we should do our 
best to try to increase the yield of 
sugarcane per acre.  Government are 
aWttre of this need and they are tak
ing steps but it is necessary that they 
rfHMdd do  it sooner, to that the 
results ate teIt in the country. We 
dtoutd alio try to increase the suc
rose content.  Unless we make it a 
profitable proposition, it Is no good

Export Promotion.
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taking emergency measure. Ultimately,, 
we will not be able to sustain this 
export trade with this high aoirt struc
ture ih the country.

The whole aspect of the sugar 
industry has been  discussed in  the 
course of a small measure, which I 
think was not necessary and the 
question of sugarcane growers hmm 
been brought in.  We do feel  that 
some sort  of a relationship should 
exist between the cost of. sugarcane- 
and the price paid.  It was decided 
by r. atjui when he was Industrie* 
Minister in U.P. that this kind of a 
relationship should exist but this has 
not been given effect to so far.

What is needed is that we should 
vigorously take up this question  at 
reaching to the ordinary farmer the 
results  of our  experiments in  the- 
researcĥ laboratories  and institutes 
and fee how far these  experiments 
bear fruits.

Before I conclude I want to under
line once again  this point that we 
must give further attention to  this 
aspect of the question. With  these 
words, I wholeheartedly support the' 
measure before this House.

Shri A P Jitfn Mi*.  Chairman,,
some hon. Members have accused me 
of showing partiality to the millers 
and of showering on them undeserved 
encomium. TOis is far from true.  
have been as critical'of the millers as 
I have been paying them their due 
praise.  All that I said was that the 
Indian  Sugar Mill Association has 
done a good  service in  exporting 
more than 150 thousand tons list year. 
I also said that some of the millers 
had failed to abide by the assurance 
which they gave which compelled us 
to control the price of sugar.

TWo  hen. Members,  Shri B i  
and  Shri  Naushir  Bharucha,  so*- 
opposed to the basic objectives of the* 
Bill. Shri Bharuchahas saidthat we* 
have selected ~a wrong commodity, ilfy 
hoe. friend Shri Sitmdra Nlrayuc
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Sinha has made my task easier be 
has very correctly said that we should 
try to as much broad-base our exports 
aa we possibly can.  1 may tell Shri 
Bharucha that the future pattern of 
our Indian foreign trade is going to 
be very different from  what it is 
today. We should try to step up the 
export of tea, jute and textiles but 
that is no reason why we should not 
export sugar in ever larger quantities. 
Past experience has shown that we 
can export sugar and it is going to be 
our definite policy to export sugar. 
We shall try to create suitable condi
tions for exporting sugar.

One question has been  raised by 
more than one hon. Member  Shri
Panigrahi, Shri Guha and Shri Vaj
payee. They have stated that on the 
last occasion in 1957, the Indian Sugar 
Mill Association could export  more 
than 150 thousand tons of sugar  on 
their own account.  Then, why  not 
they do it today, they ask. The fact 
of the matter is that even last year, 
1957, we prepared a scheme and 
assisted the Association in making 
arrangements for the export. But the 
circumstances prevailing at that time 
were very different from what they 
are today.  In my opening speech, I 
said that in 1957, as a result of the 
Sue crisis and also as a result of the 
failure of the beet crop in  Europe, 
the world price of sugar had gone up 
and so we could export sugar  and 
make a little profit.  This year the 
position  is different.  Our  internal 
prices of sugar are higher than  the 
world price*, and, therefore, wc have 
to export sugar at a sacrifice.  That 
is one reason why  it hâ become 
necessary for Government to enact an 
Ordinance first and now an Act, 
because we had to devise a method 
for financing the loss and for that a 
law Is necessary. That iŝthe justifi
cation  as to why  we passed  the 
Ordinance.

ifferent  opinions  have  been 
expressed co the need for  enacting 
th* Onttrumee  On principle, I have 
mo mBmmu*. Ordinance is some
thing wtnwrdtnary and it is only in
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exceptional cases  that Government 
should take recourse to Ordinance. 
That was exactly the position. Because 
we are badly in  need of foreign 
exchange, we passed the Ordinance.

A fundamental question has  been 
raised, whether it is a good policy to 
export sugar at a loss.

Shri Naushir Bharucha At a huge
loss.

Shri A. P. Jain es, I am prepared 
to accept that also, a huge loss. That 
depends upon the conditions. We are 
badly in need of foreign exchange. It 
is not only  we who are  exporting 
sugar at quite a heavy loss, but some 
other countries who are similarly 
situated  and  who are in need of 
foreign exchange, for one reason or 
the other, are also doing so. The case 
of Indonesia has been mentioned. 
Another case is  that of Australia, 
where the internal prices are much 
higher than the prices at which they 
are exporting sugar.

Well, it is a good suggestion, a nice 
suggestion that we should make every 
effort to bring down the cost of pro
duction, and one of the ways of reduc
ing  the cost of  production is that 
each acre under sugarcane should pro
duce much more than what is produc
ed today. That is the one solution of 
the  sugar industry.  Unfortunately, 
our sugarcane yields are very low, 
some of the lowest in the world. It is 
not so all over the country.  In the 
south the sugarcane yields are much 
higher, as much as 50 to 60 tons per 
acre, as against 11 to 13 tons in 
northern India. That is partly due to 
climatic reasons.  But I think even 
the disadvantages attaching to climate- 
can be overcome to a large extent, 
and it should be an effort on our part 
to increase the yield per acre.

That also  answers the question 
which baa been raised by a number 
at hon. Members, that the export C 
sugar has the greatest potentialities of 
encroaching upon the foodgrain area. 
The other day, while discussing th
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'question of  foodgrains versus  cash 
crops, I made it clear that it is the 
•definite policy of the Government of 
India to see that larger production of 
cash  crops  should  be obtained by 
intensive  cultivation  and  not  by 
encroachment on the foodgrain area 
We shall make every effort to achieve 
that end

A question was raised by Shri 
Ranga as to whether we have been 
able to control  even the  wholesale 
prices  He said that many of the 
wholesalers are in one or another way 
connected with the millers, and he 
was. doubtful whether we have been 
able to control the wholesale prices 
Now1, our mechanism is  something 
like this  One-fourth of  the entire 
production of sugar in a year is ear
marked for being requisitioned b the 
Government  This year the produc
tion was a little  less than 20 lakh 
tons, and so we are entitled to requi
sition five  lakh torn, of sugar  We 
have prescribed the control price for 
that sugar,  and we  have  got the 
power to t-ell the sugar earmarked for 
requisition at  the control price  to 
anybodv whom we authorise to bu 
We are selling sugai m quantities of 
one wagon and more  Our sales are 
not confined to the existing  whole
saler̂  Anybody who wants to trade 
in sugar can put m an applicat.on to 
the Government that he wants  one 
wagon of sugar  We then order the 
mill to supplv  him one wagon  of 
sugar at the control price, and he buy 1 
the sugar and sells it  So the area of 
competition is now enlarged, it   no 
longer confined to the  traditional 
wholesalers

I dare say, Sir, that as a restilt of 
this operation, we  have met  with 
almost full success  On 3rd of May, 
at Jullundur the price of sugar was 
Rs. 37-20 n P —that is the wholesale 
price. On the 26th of July, the price 
went up to Rs. 39-22 n.P. Then we 
undertook this new sale operation and 
the price has been brought down—I 
am giving the flftre as on lttb at 
August—to Ra. 37-12 nP. that it, a

little lower than what it was on 3rd 
May, and all the rise has been elimi
nated  In elhi, on the 3rd of May 
the price of sugar was Rs. 38-81 nJP, 
On 26th July, it went up to Rs 40-2 
n P  Now it has been brought down 
to Rs 38—a little lower than what it 
was  on 3rd  May  Similarly,  in
ahpur the price on 3rd May was 
Rs 36-78 n P  It went up to Rs. 38 on 
26th July Now it has been  brought
down  to Rs 37  Similar is  the tale
with regard to other places

Shri Ptnltrabl How  do  these
prices compare with ex-factory price* 
fixed  b  the Government  on 30th
Jul 

Shri A P Jain There was no fixa
tion of price on 30th July, but I can 
say that the ex-factory  prices had 
also gone down

Shri Panigrahi On the notification 
of 30th Jul  the ex-factory  prices 
were gnen

Shri A. P Jain I shall give the 
ex-factory prices also  On 22nd July, 
the ex-factory price m Punjab wai 
Rs 38-52 n P and now it is Rs 36-90 
n P  In Western U P, the ex-factory 
price on 22nd Julv waa Rs 37-87 n.P. 
and now it is Rs 36

Shri Braj Raj Singh  What were
the prices at the time of the promul
gation of the Ordinance

Shri A T Jain 1 am giving the 
figures as on 22nd June  In the 
Punjab, it was Rs 37-38 n P and novi 
it is Rs 36-50 n P  In Western U.P., 
it wa. Rs 36-61 n.P and now it is 
Rs 36  In Eastern U P., it was R*. 
36-13 n P and now it is Rs. 36,  In 
North Bihar, it was Rs. 37-25 n.P. and 
now it is Rs 36

Seth AchaJ  Singh (Agra)  What
about elhi State?

16 hrs,

Shri A. P. Jain elhi State has no 
factories.  Our control  measure*, I
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submit in all  humility, have  been 
effective.

Shri A. C. Guha raised a question 
*5 to why we have not entrusted this 
export business to established ship
pers. He said that that is the normal 
practice.  Now, there is a little mis
understanding about  the export  of 
sugar.  If a large number of Indian 
sellers go Into the foreign market and 
begin to compete with one another, 
our prices go down.  Nearly all the 
countries  which  are  controlling 
exports or which  want to  promotr 
export, raise their export through a 
specialised agency.  The question is 
what should be the specialised agency. 
A  difference of  opinion has  been 
expressed,  and  some  hon. friend* 
have said that  it should not  have 
been the Indian Sugar Mills Associa • 
tion but that it should have been the 
State Trading Corporation  I have 
already stated that the State Trading 
Corporation is very much in our mind 
We askd the State Trading Corpora
tion to take it over. Their hands are 
full and they have no experience of 
sugar.  Therefore, we have selected 
this agency and this agency will 
operate on a no-profit-no-loss basis 
We  shall take  care that  nothing 
wrong happens  and I am  hopefui 
that it will give fruitful results.

Another hon. Member, Shri Nau.hir 
Bharucha, said that we nave undo 
taken this export because there 
unutilised capacity  of the  indus'ry 
and that the industry wanted to make 
profits by  producing more, part  of 
which would be exported and part of 
which would be internally consumed. 
I am sorry to state that hese  facts 
are not correct. It has nothing to do 
with the rated capacity  In fact, the 
rated capacity today  is lower  Shan 
what the sugar industry is producing, 
end, therefore, there was no question 
utilising any unutilised capacity

Shri  Nasshir Bharacha May I
know how  many factories  actual tv- 
worked last j ear?

8hif A. . Jala I am sorry I can. 
rot give the figure, but it may be of 
the order 01 about....

Shri Naushir Bharacha Out of 202. 
about 75 per cent, only worked.

Shri A P. Jain No, no. All the 
factories that were capable of work
ing were working.

Shri Naushir Bharucha 158 out of
454.

Shri A. P.  Jain Shri  Jhunjhun- 
wala has raised a  rather pertinent 
question about the cost structure of 
sugar. In fact, there is dissatisfaction 
among the millers on  the  control 
price that we have fixed. On the other 
hand, some questions have been rais
ed here, that we are giving them too 
much of profit.  I am prepared  to 
consider the question of  making  a 
reference to the Tariff  Commission 
who may look into everything and 
then give their verdict which, 1 think, 
will be fair to everybody concerned.

Shri Braj Ralj Singh That should 
be done 

Shri A. P. Jain Lastly. I am grate
ful to the hon. Member, Shri Satyen
dra Narayan Sinha, who has answer
ed many of the questions which were 
raised by other hon. Members.  He 
asked me to explain whether caution 
was taken to avoid rise in prices at 
the time when we brought out the 
ordinance. That was the question he 
put We did take care. We examin
ed the trend of the prices and we 
found that during  the  past  two 
months, since the news about export 
went about in the market, there has 
been an upward trend. In some places, 
there was a rise of 12 annas and in 
some other places, a rise of one rupee 
in ather places, a little more and In 
some other p'ru-os. a little less.  We 
came to the conclusion that the export 
of 5Q.OOO tons will involve a loss  of 
eight annas per maund. Nov.-, we told 
the millers  that  their price  had 
already gone up and they should be 
able to absorb this loss of eight annas 
in the price which had alrea'4'' bec.i 
attained. They gave us an assurance 
that the mills will not raise the  ex- 
factory prices.   Some of the mitts
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continued to sel at the old  prices. 
Others did not abide by that assur
ance.

Now, the next thing that we did 
was, in order to overcome this diffi
culty, to release a quota of  1,70,000 
tons in the middle of July. We also 
took some steps by way of limitations 
of credit  advance.   Some of  the 
millers again  withheld the  quota. 
They did not care to sell the quota 
which we had released, and therefore, 
we were driven to the necessity  of 
controlling the price. We were  not 
happy with it but  we were  quite 
angry with it.   But there  is  ro 
option.   The  default  is  theirs, 
because they gave an assurance  and 
they did not abide by that.

These are some of the questions that 
have been raised and on the whole I 
find that while there has been a dis
cordant voice  raised by two  hon. 
Members, this Bill in  general  has 
received  the  support of the hon.
Members. I hope they will give their
acceptance to it.

Tpi wrrw  sprr fafsr

tpftfewre   rt 

vm  gj? arcs ?nrr  srro 

trfhnr   ^  ̂  wm   qfr

TTnft *ft  cr 
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fWRfr 1

~ *  r wi    ̂ fa* 3* *

$  m m      fa

faqfa  * ftp?  3*1 Jtf 

•gftfwisH •pc vft f 1   IWw
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*T* WR ŝfrr̂  qim 1 ?*ft 
f̂Ttj   ̂srrc  *rft  t   vf-it*  tt

TT'TT  fj fa  JTg ?*T 

JTTIH   Tt  ffT̂ R  TifTST  T 
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Mr. eputy-Speaker  The question 
Is

This House disapproves of the 
Sugar Export Promotion Ordin
ance, 1958 (Ordinance No 5 of 
1958) promulgated by the Presi
dent on the 27th June, 1958

The motion tuas negatived.

Mr. epaty-Spe ker The question 
is

That the Bill to provide for 
the export of sugar m the public 
interest and for the  levy  and 
collection in certain circumstances 
of an additional duty of excise on 
sugar produced in India, be taken 
into consideration

The motion was adopted.

Mr. eputy-Speaker  The  House
will now take up  clauae-by-clause 
consideration.

Clause 2.—

(efinition*)

Mr. eputy - Speaker There ae 110 
amendments to clause 2. The ques
tion is

That clause 2 stand part of the 
Bill.

The motion was adopted.

Clause 2 was added to the BilL 

Clause 3.—

(Export Agency)

Shri Tangamanl  I beg to mover

Page 2, after line 25, add—

(3) The Central Government 
may cancel the appointment  of 
any export agency by giving  a 
months notice  and the same 
order shall be final 

Mr. eputy-Speaker  The amend
ment is before the House.

Shri Tangamani*.  I shall  explain 
the purpose of this amendment.  In* 
clause 2, export agency is defined 
as follows

export agency means any 
such agency as may be specified 
in this behalf under section 3, 
and when no such  agency  has 
been so specified, the Central Gov
ernment 

So, under this definition, the Central 
Government  itself  is  the  export 
agency  Where the Central Govern
ment do not e.vpoit on their own, they 
nominate  certain  export  agencies. 
Clause 3 dealt  wilh  such  export 
agencies.

Clause 3 gives more or less wide 
powers  to  the  Government  for 
appointing such  agencies  In  the 
course of the first reading of the BUI, 
the hon Minister pointed out that one 
such agency has been appointed anJ 
that is the Indian Sugar Mills Asso
ciation  The Indian Sugar Mills Asso
ciation have already exported with 
the help of the Government of India- 
to the tune of 1J lakhs tons in the 
year 1957.  This year also I under
stand that they have already made-



*6- AUGUST 1996 Sugar Export Promotion 3036 
Ordinance and Sugar 
Export Promotion

am

3035 Resolution re

[Shri Tangamani

arrangements and entered into agree* 
ments for the export of 12,400 tons, 
out of the target of 50,000 tons that 
has been fixed. In other words, there 
has been a monopoly created for a 
particular unit.

Now, this Indian Sugar Mills Asso
ciation is also an organisation asso
ciated with or allied to the various 
sugar mills. As the House is aware, 
the sugar mills are more or less con
fined to some 7 or 8 concerns.  In 
the south, we have the Parrys and in 
Bihar, Punjab and U.P., we have the 
Birlas, the almias and others. These 
people have combined into one orga
nisation, and through this legislation 
we are giving absolute power to this 
particular organisation. I would have 
been happier if the amendment which 
was given notice of by  Shri Guha, 
amendment No. 3, had been accepted. 
That amendment says that the Gov
ernment  will  nominate  the  State 
Trading Corporation. Where they do 
not nominate the State Trading Cor
poration, Government will have the 
power to appoint an export agency. 
If that provision had  been  ihere, 
that  would  have  made   clear 
the intention of the Government. My 
fear  is that if the clause is allowed 
to stand as it is, this particular agency 
which has been appointed will con
tinue as export agency for an endless 
period.  My amendment, if it is read 
with the sub-clauses, will show that 
if we do not agree with the particular 
agency, Government will cancel that 
export agency by giving one months 
notice, and the export agency will not 
have the right of appeal to any higher 
authority. The order of the Govern
ment cancelling this export  agency 
will be the final order.  Sub-clause 
(1), if it is strictly construed, • will 
.flive power to appoint the State Trad
ing Corporation. Many hon. Members 
•f this House have expressed their 
desire that the S.T.C., which is already 
doing a lot of business in other indus
tries, must be allowed to do this busi
ness. The explanation given by the 
hon. Minister is that the S.T.C. is full 
up but that does not meet my argu
ment.

My amendment only says that the 
power must vest with the Govern 
ment. Government can nominate the 
S.T.C. If S.T.C. is not in a position to 
do that work, Government can appoint 
an export agency. But, as soon as the 
Government feels that this particular 
export agency must be cancelled, they 
must have the power to give  one 
months notice and complete the can
cellation.

I would like to know from the hon. 
Minister whether any  other  export 
agency has made any offer and whe
ther Government has any proposal to 
appoint anybody else as the export 
agency.  Or, are they going to con
tinue the present agency, as they have 
done in the past?  This is a very 
serious  matter.  A monopoly has 
grown in  the sugar industry, which 
we  have protected for the last 25 
years. The mill owners have profited 
themselves at the expense of the con
sumers. They have always been ex
porting sugar at their own sweet will 
and pleasure. Now we are giving a 
certificate to this particular monopoly 
to export this with the help and guid
ance of the Government. What will 
be the result? The result will be that 
we will lose Rs. 21 crores or more, 
and this loss is going to fall upon the 
consumers.  As the consumer  prices 
are likely to go up and as the con
sumers have to make sacrifices, Gov
ernment should not allow a particular 
export agency to function without any 
limit.  With these observations,  I 
propose that my amendment to clause 
(3) may be accepted.

Shri A. P. lain I have no differ
ence with* the hon. Member insofar as 
he wants that the Government should 
have the power to change the agency 
if it misbehaves.  Now, according to 
the law, the authority which has the 
power to appoint ha* also the power 
to cancel. That need not specifically 
be provided in the section. Govern
ment will have the power to cancel 
the agency, if it misbehaves.

8W Taagsmani Why can't we put 
it specifically in the clause?
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Mr. O epty-Speafcer It is generally 
understood that the appointing autho
rity has always the power to cancel.

Shri Tangmmani  He has got  the 
ritfht of appeal.

Mr. epaty-Speaker  No question
el appeal.  The appointing authority 
can always cancel that, whatever ins
titution it might be.

The question is

Page 2, after line 25, add—

(3) The Central  Government 
may cancel  the appointment of 
any export agency by giving a 
months notice and the same order 
shall be final *'

The motion was negatived 

Mr. eputy-Speaker The question
is

That clause 3 stands part  of 
the Bill

The motton was adopted 

Clause 3 was added to the Bill 

Clause 4.—

(fixation 0 quantity of sugar  for 
purposes of export)

Shri Tangamaai I beg to move

(1) 2,—after line 34, add—

(d) the price trend prevailing 
w the sugar market.

S) Page 2, line 37,—

for twenty per cent.  sub
stitute fifteen per cent.

My amendments deal with the blan
ket powers of the export agency. 
Clause (4) says that the Government 
will fix the quantity of sugar which 
nay be exported and in fixing the 
quantity they will consider,the quan
tity of sugar available the quantity 
at sugar which will be required for 
consumption, the necessity for export
ing sugar with a view  to earning 
foreign exchange and so on. There I 

13* LS —I.

Export Promotion 
Bill

want to add the price trend prevail
ing in  the sugar market. That is 
my first amendment.

Now, clause 4(2) reads as follows 

The power conferred by sub
section (1) shall be so exercised 
as to ensure that the quantity 
fixed under that sub-section for 
any year does not exceed in the 
aggregate twenty per cent of the 
quantity  of sugar produced in 
India in the season ending with 
the month of October  falling 
within that year.

In my amendment I want to suggest 
that the percentage should be fifteen 
instead of twenty. Already enough 
has been said about the quantity of 
sugar that is now produced in the 
country  uring the last ten years 
the production has doubled—from one 
million it has gone  to two million. 
But consumption has also increased. 
The consumption during the current 
year, according  to  the Government 
figures, is 19 lakhs. By the end of the 
Second Plan period it may be more 
than two million—it may even be 25 
lakhs, 23 lakhs according to the fig
ures given m the Second Plan

It is true  that export has been 
accepted  Having accepted the prin
ciple of export, we must see that 
blanket power is not given for export. 
As production increases, several new 
factories would  be coming  up in 
several parts. Now the basis for fix
ing the quantity for export  is  the 
production m the last season.  In the 
last season it was nearly two million 
tons.  Now if 20 per cent is allowed 
for export,  the exportable quantity 
will be four lakhs, though  Govern
ment jays it will be two lakh tons. 
When Government  have a  certain 
proposal for  fixing  the  exportable 
quantity at two lakh tons, we must 
synchronise it with the percentage 
also. The amount must be the same 
according to the percentage also. So, 
ten per cent will be proper. But I 
have suggested fifteen per cent, ins
tead of the present twenty per cent,
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which 1*5 exorbitant  Because,  that 
will give an incentive for more and 
more export  Now, if we accept the 
percentage, it will be 4 lakh tons this 
year, 5 lakh tons next year  6 lakh 
tons year after and so an  That is 
the point which I would like to bring 
to the notict of the hon Minister

While fixing the quantity for export 
vou must also take into account thi 
interest of the consumers here also 
Because though the price trend given 
to us is Rs S6-38 the prevailing con
sumer  price is  nearly Rs 45 pei 
maund, at the rate of Rs 1-4-0 per 
seer, it will be Rs 45 per maund So, 
instead of the ex-factory price instead 
of the price which has been fixed by 
the Government the prevailing retail 
price should also be taken into const 
deration  Already the fact that export 
is going to be allowed so far as sugar 
is concerned has given  an  upward 
trend  to the prevailing price  The 
hon Minister said that the pnees have 
gone down  That is a matter which 
we have to verify because when we 
left about three weeks ago the trend 
was upward, the price per seer was 
really going up  And now the hon 
Minister says  the price has  come 
down  If this 20 per cent is fixed, my 
fear is that the price will go up still 
further

The eputy Minister of ood and 
Agriculture  (Shri A M  Thomas)'
Can you verif it onlv after you get 
back

Shri Tangamani It can be verified 
To make it more real I was telling 
the hon Minister the price that was 
prevailing from my own  experience 
in a particular market and if neces
sary the hon Minister and I could go 
round incognito and find out what tht 
prevailing retail price is and he will 
also bear me out if the retail price at 
which it u sold  in  the market  m 
elhi works out to Rs 45

Hr. eputy - Speaker -  The fear is 
both of them would  be  recognised, 
discovered

Shri Tangamani  Both are coming 
from the South  He is coming from 
one part I 8m coming from another 
part  There is very little chance

Anyway the point is that in spite 
of the assurance given by the hon 
Minister there is no relation at all to 
the prevailing retail price today Hat 
it. my submission  So, this prevailing 
trend m the price also mut be one 
of the criteria

Mr eputy-Speaker  The amend
ments  to clause  4 are  before the 
House

f̂ l f —

i2) Tht power  conferred by 
sub-section (1)  shall  bt   so
txeicJsed as to ensure that  the 
quantit fixed undei  that sub
section for anv year  does  not
txceed in tht  aggregate twenty
percent  of  the quanlit  of
sugar pioduced in India m  the
season ending with the month of 
October falling within that year
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Shri Naushir Bharucha 1 only want 
u- ask a question  Power has  been 
Taken to determine the quantity. Why 
1 it that power has not been taken for 
nrescribinR the  quality and  grade 
iso?

Shri A. P. Jain  irst 1 will deal
Mth the two formal amendments.

Regarding amendment No. 6,  you
'vl kindly observe that one of  the

factors vo be taken into account  is 
the quantity of sugar which, in its 
opinion, would be reasonably required 
for consumption in India. That by 
itself involves consideration of prices, 
not only the past but also the future, 
and therefore the intention  of  this 
amendment is inherent and I  would 
not like to prescribe it as any special 
condition.

Regarding amendment No. 7,  Shri 
Tanfiamani wants 20 per cent  to be 
reduced to 15  per cent.   He gave 
notice of another amendment which 
ho has not moved to the effect that 20 
per cent may be raised to 25 per cent.

Shri Tangamani No, no. That is to
the next clause. I will explain

Shri A P Jain  The  amendment
says The export quota so fixed shall 
not exceed twenty-five per cent  of 
previous  seasons  production.  It 
appears he is allergic to 20. He would 
either have it as 15 or 25

Mr. eputy Speaker  There is no
amtndmcnt.

Shri Tanganuini That has nothing 
to do with the amendment . Let the 
hon. Minister go through the list  of 
amendments.

Mr. eputy-Speaker Order, order 
If there is a mistake or misappre
hension, we can correct it.  Under 
clause 4 there is no other amendment 
except 6  and 7.  Perhaps there us 
some misapprehension

Shri A. P. Jain There is no amend
ment to that, but the fact is  that 
either he wants to have it at 15 or 25.

Mr. eputy-Speaker Where i* that 
25 per cent amendment?

Shri A. P. Jain Page 3. line 8.—

Mr. eputy-Speaker That is amend
ment to clause 5.

Shri A. P. Jain He says that the 
export quota so fixed shall not exceed 
twenty-five per cent.  of  previous 
seasons  production.  That  is, each 
factory ran be called upon to give up
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to 26 per cent.  In the aggregate it 
will mean 25 per cent. At any rate, 
let us leave it at that.

Mr. eputy -Speaker The c'lause is 
different.

Shri A, P. Jain The clause is diffe
rent, but the fact is that it is con
tradictory. That is my contention. At 
any rate, I would like to maintain it 
at 20 per cent. We have fixed a very 
reasonable figure.

Two other points have been raised, 
one by Shri Braj Raj Singh

Mr. eputy-Speaker He says  the 
season might create some trouble.

Shri A. P. Jain We  have given
thought to it, and I do not think it is 
going to create any trouble, because 
we propose to declare quotas  from 
November onwards, because then we 
shall be able to judge the prospects 
of the coming season, and it is in the 
light.
Mr. eputy-Speaker Is the season 
intended or the year

Shri A. P. Jain The season is what 
 am talking about

Mr.  eputy-Speaker  Then  his
apprehensions may be just

Shri Braj Bij Singh The year has 
been defined as meaning the  year 
beginning on the first day of May

Shri A. P. Jain ear means from 
tiie 1st May until 30th April next 
year.

Mr. eputy-Speaker And season?

Shri A. P. Jain And season means 
the production year ending on 31st 
October.

Mr. eputy-Speaker When does it 
begin?

Shri A. P. Jain It begins on 1st
November.

Shri Braj Raj Singh Then it will 
not be within that year.

Shri A. P. Jain There are  two 
things. The year we have defined for 
the purpose of exports the  other is 
the production season. Now it is only 
after the month of October that we 
are in a position to assets.

Mr.  eputy-Speaker  Then  this
season means 12 months, not the year 
that is intended elsewhere. This also 
means 12 months.

Shri A. P. Jain One is the season 
which is defined as beginning with the 
1 st November

Mr. eputy-Speaker Shri Braj Raj 
Singh says there are two seasons.

Shri A. P. Jain There is only one 
season, there are not two seasons.

Mr.  epnty-Speaker  He might
make sure

Shri A. P. Jain 1 am quite  sure 
about it

Shri Braj Raj Singh alling with
in that year, and the year is defined 
as beginning on the first day of May.

Shri A. P. Jain Now the basis for 
fixation of the quota is the production 
of last year, but the export will take 
place in the following year, just as 
in the case of income-tax. So, while 
we  will fix  the  quota  on the 
basis of the production of the last sea
son, i.e., 1st November to 31st October, 
the export will take place in the year 
which is defined here as commencing 
from 1st May and lasting till  80th 
April  And so we will fix the quota 
only after making an assessment of 
the prospects  of the coming season 
At any rate, I am certain there is no 
difficulty about it

Regarding Shri  Bharuchas  ques
tion, all the sugar factories are not 
manufacturing  all the qualities of 
sugar  Some are manufacturing some 
qualities* of sugar, others are manu
facturing other qualities of sugar 
Some of these qualities are popular in 
the foreign market and they can be 
exported. Others cannot be exported 
Therefore the exporting agency  will
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have the right to requisition a parti
cular quantity, but it will not neces- 
arily be the quantity which is  the 
same quality in all the cases. There
fore there is a provision that where - 
ever sugar is procured which is  not 
popular in the foreign market will be 
sold internally.

Mr. eputy-Speaker  I shall  put
amendments 6 and 7 to the vote of the 
House.

The question is

Page 2,—
after line 34, add—

(d) the price trend prevailing 
in the sugar market.

The motion was negatived.

Mr. eputy-Speaker  The question
is

Page 2, line 37,— 

for twenty per cent. substitute 
fifteen per cent.

The motion was negatived.

Mr. eputy-Speaker  The question
is

That clause 4 stand part of the 
Bill.

The motion was adopted.

Clause 4 was added to the Bill . 

Clause 5.— (Export quotas for 
factories)

Mr. eputy-Speaker Are there any 
amendments?

Skrt Tangamaai Sir, I beg to move

Page 3, line 8, odd at the end— 

The  export  quota  so fixed 
shall not exceed twenty-five per 
cent, of previous seasons produc
tion

I would not have Mid a word about 
this amendment, but for the observa
tions of the hon. Minister.  Clause 5 
says that after having fixed 20  per 
cent of the last season's production in 
the whole country  the Government 
will export the quantity so fixed. Now, 
this clause   with individual fac
tories. My amendment it that if we

go to the individual factories in tak
ing away something for export quota, 
it should not exceed 25 per cent of 
last years production.  It does  not 
mean that you must go to every fac
tory and get 25 per cent to make this 
20 per cent. That was not the inten
tion.  In certain factories it may be 
necessary for going in and fixing the 
export quota.

The point raised by my hon friend, 
Shri Bharucha, will be very relevant 
and pertinent. We would like to have 
that type of quality and grade which 
is required for export. So, in taking 
the quantity available from that par
ticular factory, it should not exceed
25 per cent. That is the purpose of 
this amendment.  I would not have 
explained it but for the fact that the 
hon. Minister tried to misinterpret it.

Mr. eputy-Speaker  Amendment
moved

Page 3. line 8, add at the end— 

The  export quota so  fixed 
shall not exceed  twenty-five per 
cent, of previous seasons produc
tion.

Shri A. P. Jain  The scheme is a
fixed one.  It is that  the all-India 
quota will be fixed for export and that 
this all-India quota will be distributed 
equally m between all the  factories 
according to the ratio which the pro
duction of the particular factory bears 
with the total production. There  is 
going to be no variation. Now, there
fore supposing if 5 per cent is realised 
then it will be 5 per cent of the pro
duction  of  each of the  factories. 
Therefore, there cannot be any varia
tion. 20 per cent cannot go up to 25 
per cent. Therefore, I am sorry that I 
cannot accept the amendment.

Mr. eputySpeaker  The question
is

Page 3, line 8, add at the end— 

The  export  quota so fixed 
shall not exceed twenty-five per 
cent, of previous seasons produc
tion.

The motion was negatived.
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Mr. eputy-Speaker  Tire question
is

That clause 5 stand part of the 
Bill.

The motion was adopted.

Clause 5 was added to the Bill 

Mr. eputy-Speaker  The question
is

'That clauses 6 and 7 stand purl 
of the Bill

The motion was adopted.

Clauses 6 ond 7 were added to the 
Bill.

Clause 8.— (.Sale by export agency 
of sugar dihevered)

Mr. epaty-Speaker Arc there anv 
amendments

Shri Tangamani Sir. 1 big to move 

Page 4, for lines* 16 to 19, substi
tute—

(2) or the purposes of  sub
section  (1) the  export agenc 
may sell the whole or any part of 
the export quota in it* custody at 
a price approved by the Central 
Government  where  the  export 
agency is not the Central  Gov
ernment 

Clause 8 has two tub-claûes  This 
gives power to the export agency  to 
take all practical measures to export 
sugar delivered to it under this Act 
But the proviso says that if the export 
agency is of opinion that having re
gard to the quality  of  the  sugar 
delivered to it by any owner, or to the 
expenses  involved etc., where  they 
consider it expedient to do so,  the 
export agency may sell the.whole or 
any part of the sugar in India  and 
may purchase such quantity of sugar 
as it may consider necessary for ex
port at  the appropriate time.  This 
proviso gives powers  to the export 
agency to sell the quantity that has 
come into their  hands in the  local 
market. That gives more or less an 
omnibus power. Sub-clause (2) gives

more or less complete power to  the 
export agency to dispose of this.  I 
want sub-clause (2) to be deleted and 
in the place of that sub-clause, I want 
this to bo substituted, namely

(2) or the purpose of sub
jection (1) the export agency may 
sell the whole or any part of the 
export quota m its custody at a 
price approved  by the  Central 
Government  where  the  export ' 
agency is not the Central Gov
ernment 

Here it gives power to the  export 
ageney to sell it at a price approved 
by it  I want the powers to be exer
cised by the export agency for selling 
it at a price fixed by the Government 
Where (he Central Government is the 
export ageney. the question does not 
arise  Where the export agency is an 
agency which has been created under 
clause 3, namely, in this  particular 
c-âe, the Indian Sugai Mills Associa
tion, the Indian Sugar Mills Associa
tion will not have complete power to 
sell it  The power to sell it is more 
or less delegated to the Government.

In thij  connection, I would  also 
like to say that m this period,  the 
price of sugar bears absolutely  no 
relation to the increase in production 
or the increased consumption  or the 
efforts put in by the agriculturist. 1 

would like to mention that the agri
culturist  was   getting   probabh 
Rs 1-4-0 or  Rs 1-3-0 in 1947, per 
maund—even Rs 2—and he is getting 
Rs. 1-5-0  The consumption price in 
those days as fixed by the Government 
was somewhere about Rs. 28-8-0  in 
1949. Now, the price, according to thp 
hon Minister is Rs 38. Consumption 
price 4as gone up  The ex-mill price 
has gone up  The price of sugarcam 
has  come  down.  Production  ha* 
doubled. This is a very peculiar thing 
because, in spite of  certain excise* 
here and there, a big margin is gome 
to the mill owners. That has been thr 
set up in the past.  Let us not
courage.........

An Bon. Member What about raw 
of taxation?
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Shri Tangamani The rate of taxa
tion is there. I mentioned the rate of 
taxation. The rate of taxation  does 
not affect the grower. Whereas he was 
getting  Rs. 2-,  if he  is  getting 
Rs. 1-5-0, it is not due to rate of taxa
tion. It is due to some other reason 
In 1937, for the hon. Members infor
mation I may say, the price per maund 
was Rs. 7-.  The price per maund, 
according  to the  Government,  is 
Rs. 38-, more than five times  our 
times increase is not due to the ex
cise duty. Excise duty is there  The 
price of sugarcane has been kept down 
and the  margin of profit has  been 
increasing.  Thai has been the  con
tention of the trade unions also The 
wages of the workers have not con
siderably gone up.   A Wage Board 
has been set up and it is still dragging 
on. There is absolutely no difference 
between the wages which have been 
paid to the workers in 1949 and the 
wages paid to the workers in  1958. 
There is very  little difference.  In 
spite of that, the ex-mill price that is 
fixed has been  considerably higher 
This is more or less the overall posi
tion and the overall situation of the 
sugar industry  Let us not give addi
tional powers  to these  monopolies 
which are now developing by giving 
them complete powers to fix a price 
and sell it in the local market  when 
they have got the exportable surplus 
back again to them because they are 
not going to export it. This is, 1 sub
mit, a blanket power which is given 
to the export  agency.  This  sub
clause (2) has therefore to be deleted 
and I submit that in the place of that, 
my amendment No. 10 may be accept
ed.

Mr. eputy-Speaker The amend
ment is before the House.

Shri A. P. Jala Sub-clause (2) re
lates to sugar which has been requisi
tioned and which is not being exported 
either because of transport difficulties 
—the factory may be situated at a far 
distant place—or the particular grade 
is not popular. The sale and purchase 
operations where the quota has been 
fined by the Government are to  be
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done by this agency.  I do  not see 
why they should make any variation. 
In fact, this sugar will be sold in the 
open market  either  by the export 
agency itself or it may authorise the 
supplier to sell it at a specified price.
I do not think that Government should 
come into it.

Mr. eputy-Speaker I  shall  now 
put amendment No 10 to vote.

The question is

Page 4,—

or linos 16 to 19, .substitute—

(2) or the  purposes of sub
section (1) the export agency may 
oll the whole or any pait of  the 
export quota in its custody at a 
price approved  by the  Central 
Government  where  the  export 
agency is not  the Central Gov
ernment 

The motion il'cia negatived.

Mr. eputy-Speaker The question
ic '

That clause B stand part of the 
Bill

The motion wax idapled.

Clausr 8 was added to the Bill.

Mr.  eputy-Speaker  Now,  we
come to clause 9. Amendment No. 11 
is not going to be moved, since Shri 
A. C. Guha is not here.  So, I shall 
put all the other clauses together  to 
vote.

The question is

That clauses 9 to 14, clause 1, 
the Enacting  ormula  and the 
Title stand part of the Bill.

T7ie motion was adopted 

Clauses 9 to 14, clause 1, the Enact
ing ormula and the Title were added 

to the Bill.

Shri A. P. Jain I beg to move.

That the Bill be passed.

Mr. eputy-Speaker Motion moved

That the Bill be passed

If hon. Members agree to sit  for 
another fifteen minutes, I can give Qv*

26 AUGUST 1958
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*rr* 9WR  fiTT fiRpfr  *ft
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sTCfi  W, ?ff fpf  *n*J*T  $*U fr

*-V-o *-V-o vm T fpTST ft t̂sft f*T T fpTST ft t̂sft f*T

t i 1   *nrcprr **r   srrnr 
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ttw f. 1 rfirfNrr jtk tŝtt   fr

•*rnr  ft Ttf  rpr Tt   wrf 
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3T?r -TT BfTH Tt SR?T  ft, ~3* 

TT ?m  f*TT TT?ft ft —JT* fft 
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jft $ 1 êt farr 7* tt  aft̂Tpr  frr 
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m  ft  wOTTTTO
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nm  r̂wrf tt ffn   ̂ 5tTT wtr 

n ift fwWt prr   Tt  rm

 ̂  *TTTT Tt

t̂f T̂WTftl   ft T̂ T ̂TT 

rnr  t̂t  ft*n fr  Ht  ^ 

vpr ?rft $ 1 w' Tqwr



Resolution re   26 AUGUST 1958 Sugar Export Promotion 3056
Ordinance and Sugar 
Exrport Promotion 

Bill

 ̂  t,  tfr 

v*    ̂ *ei ptot

m 1   qfVrrrrr   fftrrr far 

fc*rf?r xfp fftft 1

4 vm wt jppn  rr *p̂t v

  JrnrsTT   fa   T feff

*T    t

Shri Jhulan Sinha  (Siwan) While 
1 rise to support the passing of  th'1 
Bill. 1 may just offer certain observa
tions without attempting to  answor 
the criticism levelled from the other 
aide,

17 hrs.

I have.been fortunate enough to .t- 
this country heavily importing ugar 
from outside  draining  away  .1̂
resources  only  a  few  years ago
Now, the country is in a position when 
we are thinking of exporting to  the 
tune of 20 per cent of our production. 
There was a time. I clearly remember, 
when India and Pakistan were toge
ther—in  undivided India—the whole 
country consumed only about 10 lakh 
tons of sugar  Now, the position  is 
that when we arc producing about 20 
lakh tons, some of us are eager  not
to allow even a maund of it to go out
of the country, and we want to con
sume the whole thing ourselves  It 
is fortunate that the country has been 
able to produce so much. But in the 
conditions through which the country 
is passing, the shortage of foreign ex
change is a thing which we have to 
fare.  We have got to meet that and 
find ways and means for meeting  it. 
whatever may be the cost to our own 
convenience or amenities.  Therefore, 
while supporting this  Bill which 
allows the export to the tune  of 20 
per cent, I will just draw the atten
tion of Government to certain aspects 
of the problem which, I think, they 
should take into account and  should 
never forget

1 am not very clear about this  I 
have not been able to follow how this

Indian sugar which costs a lot more 
than sugar produced in other coun
tries will be able to  compete in the 
foreign market.

Then there is the case of the grower. 
The  grower  of  sugarcane  should 
not bo forgotten.  In our anxiety  to 
export sugar and earn  foreign ex
change and to subsidise the  export 
from this country,  we are likely to 
forget the case of the producer. There
fore, at this last stage of the Bill  I 
would just draw the pointed attention 
of Government  to the case of the 
grower and to the case for the gene- 
inl development of this industry.

There are three aspects of the prob
lem that have  to be kept in mind. 
Government should  never  slacken 
their attempts to increase the yield per 
acre of sugarcane in this country. At 
the same time, the recovery percentage 
from sugarcane should also be height
ened up The third thing I would like 
to urge is that the case of the can*' 
growers should not be lost sight of

The cane growers are an unorganis
ed body of kisans who have to face a 
body of highly intellectual and  weU 
organised people, the mill owners  of 
this country  Therefore, the case of 
growers is likely to be not given the 
same attention as it deserves

The price of sugarcane in this coun
try has been varying from Rs. 2- per 
md. to Rs. 15 to Rs. 17.  Although 
the conditions have remained practi
cally the same 111 this country—I am 
not going to blame anybody for this— 
the cane growers have now to be con
tent with getting Rs, 17 per md. of 
cane while they used to get Rs. 2- 
only some 3 or 4 years back. The cost 
of production and the prices of other 
things which the grower requires have 
been going up and yet t do not know 
how the price of cane has bean kept 
so low at the same level for the last 2 
or 3 years.  So, I would request the 
Government not to lose sight of the 
cane grower.



3057 Resolution re

Shri A. P. Jain I have nothing to 
add.
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Mr. eputy-Speaker  The  House
now stands adjourned to meet again 
tomorrow at 11 oclock

Mr. eputy-Speaker The  question

That the Bill be passed.

The motion wan adopted.

17.05 hrs.

The Lok Sabha then adjourned till' 
Eleven of the Clock on  Wednesday,, 
the 27th August. 1958.




